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JAL SHAKTI VIBHAG
NOTIFICATION
Shimla-2, the 7th March, 2026
No. JSB-B/5/2025-Jal Shakti-B.—In supersession of all previous Notification(s) issued

vide this Department Notification No. JSV-B(F) 7-2/2022, dated 17-02-2023 and No. JSV-B(F)
7-2-2024, dated 16-07-2025, the Governor of Himachal Pradesh is pleased to modify the following
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procedure/guidelines for publication of notice and processing of tenders in Jal Shakti Vibhag
Himachal Pradesh as under :—

1. The procedure for publication and processing of tenders for works under various
centrally sponsored programmes like PMKSY, FMBAP, JIM etc. shall be adhered to
strictly as prescribed under such schemes.

The guidelines for publication of notice and processing of tenders for all State budgeted
and NABARD works (excluding PMKSY/JJM/FMBAP works) are as under .

2. The notice of works costing upto Rs.1.00 Lakh except Reckong-Peo, Pooh, Kaza,
Keylong, Bharmour and Killar (Pangi) Division(s) of Jal Shakti Vibhag, where tender
costing upto Rs. 5.00 Lakh shall be processed without press notice subject to the
following conditions :(—

(1) A certificate of exigency/emergency would be given by the Executive
Engineer(s).

(1)) When sufficient reasons exist which indicate that it is in public interest

(ii1)) Tenders will be uploaded on Department’s website and notice board of the
Jal Shakti Division and Sub-Division alongwith schedule of quantity.

(iv) Notice Inviting Tender (NIT) register will be maintained and will be
available for contractors for perusal during a time fixed on working days of
tenders not invited through e-tendering.

(v) Notice period will be 7 (seven) days

3. Where specific guidelines under various programmes are not laid down, tender notices
in respect of works costing above Rs. 1.00 Lakh will be published on website of
Himachal Pradesh e-Tenders (hptenders.gov.in), one national newspaper and one
regional newspaper. The tender Notices will be issued on working days through web
portal for publication in above mentioned newspapers. The notice period in such cases
will be 7 (Seven) days (excluding day of publication & day of opening), which will be
specifically mentioned in the notice. In case specific date is not mentioned for
publication of tender notice, in that case the date on which it appears first either on
Himachal Pradesh e-tender website or in Newspaper, will be the date from which the
notice period will start. It should be ensured that the advertisement of tenders in
newspaper be as brief as possible describing name of work , last date of submission and
date of opening of tender along with reference of Himachal Pradesh e-tenders website
(hptenders.gov.in) for the detailed tender notice and its terms & conditions.

4. The days for publication of notice and processing of tenders for all State budgeted and
NABARD works (excluding PMKSY/JIM/FMBAP works) costing more than Rs. 1.00 Lakh is as
under :—

1. | Days for online Publication of notice 7 days
2. | Letter of acceptance to be issued by | Publication = 7 days
Assistant Engineer/Executive Engineer. For processing by AE/EE =5 days
Total = 12 days
3. | Letter of acceptance to be issued by | Publication = 7 days
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Superintending Engineer. For processing by EE =3 days
For processing by SE = 7days
Total = 17 days
4. | Letter of acceptance to be issued by Chief | Publication = 7 days
Engineer. For processing by EE = 3 days
For processing by SE = Sdays
For processing by CE =7 days
Total =22 days
(Note: Period indicated above is working days)

5. Notwithstanding if work/situation arise all of sudden and is of inescapable nature
requiring immediate action that cannot brook any delay, which leads to emergent
situation, the work may be awarded without call of tenders in rarest of rare case subject
to following conditions :—

(1) The work awarded after call of spot quotations shall be construed to have
been awarded without call of tenders.

(1)) Normally tenders should be called for all works. However, in case the work
is to be awarded expeditiously, the prescribed period of short tender notice
may be reduced by concerned Superintending Engineer to not less than 3
days (excluding day of publication & day of opening) and published on
website of Himachal Pradesh e-Tender (hptenders.gov.in) irrespective of any
estimated amount for such works.

(ii1) The precise reasons should be recorded by the Engineer-in-Charge before
dispensing with call of tenders.

(iv) The works of emergent/inescapable nature shall be as under :—

a. Natural calamities like Earthquakes, Blizzards, hurricanes/lightening,
Tornados, Floods, sudden landslides and road sinking.

b. The causes like Explosions/Arson, fire, War, Sudden collapse of
building/bridge, Terrorist attack, Mass strike affecting civic services
such as water, sewer and power supply, spread of epidemic, works
required for maintaining Law and Order.

c. Any other works apart from the above, declared as emergent the
Government of Himachal Pradesh.

Such emergent works can be executed by issuing short tender notice and award of work or
on hand receipt after collecting spot quotation or award without call of tenders (in rarest of rare
case) as per power delegated to Jal Shakti Vibhag, Himachal Pradesh, officers. Spot quotation shall
be collected by officers not below the level of Executive Engineer/Assistant Engineer.

The Engineer in Charge as per his/her competence shall proceed to carry out the necessary
work and shall immediately intimate to the higher authority that the such expenditure is being
incurred with approximate amount of liability. The competent office should initiate action for the
administrative approval & expenditure sanction and accord Technical Sanction (if applicable) to
regularize the liability.



13074 RIST93, fEAT=e Usen, 16 AT, 2026 /25 B[, 1947

These guidelines shall come into force from the date of publication in e-gazette of H.P.
Government.

By order,

Secretary (Jal Shakti).

FOOD, CIVIL SUPPLIES & CONSUMER AFFAIRS DEPARTMENT
NOTIFICATION
Shimla-2, the 29th February, 2024

No. FDS-A(3)-2/2022.—In exercise of the powers conferred by clauses (i) and (n) of
Section 102 read with sub-section(3) of Section 33 and sub-section (3) of Section 46 of the
Consumer Protection Act, 2019 (35 of 2019) and in supersession of all rules, regulations and orders
in so far as they relate to matters covered under these rules, except as respects things done or
omitted to be done before such supersession, the Governor of Himachal Pradesh is pleased to make
the following rules in respect of salaries and allowances payable to and other terms and conditions
of, service of officers and other employees of the Himachal Pradesh State Consumer Disputes
Redressal Commission and District Consumer Disputes Redressal Commission, namely:—

PART-I

Brief Description of the No. of Rule Particulars of the Rule
Heading

1. SHORT TITLE AND COMMENCEMENT.—(i) [“These rules may be called the
Himachal Pradesh State Consumer Disputes Redressal Commission Recruitment, Promotion,
Control, Conduct, Discipline and Appeal and other conditions of service of officers and other
employees of the State/District Commissions) Rules, 2024”.]'

(i1)) These rules shall come into force from the date of publication in the Rajpatra
(e-Gaztte), Himachal Pradesh.

2.  DEFINITIONS.—In these Rules, unless the context otherwise requires:—
(a) “Act” means the Consumer Protection Act, 2019;

(b) “State Commission” means the H.P. State Consumer Disputes Redressal
Commission, Shimla;

(c) “District Commissions” mean the District Consumer Disputes Redressal
Commissions established in the State of Himachal Pradesh;

(d) “Administrative Department” means Department of Food Civil Supplies &
Consumer Affairs Government of Himachal Pradesh;

1. Substituted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services of
the officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f.
20.02.2026, published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.
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(e) “President” means the President of State Commission/District Commissions;

() “Department of Finance” means the Department of Finance of Himachal
Pradesh Government;

(g) “Disciplinary Authority” means the authority competent to impose penalty on
officers and other employees of the State/District Commissions as specified in
SCHEDULE-III appended to these rules ;

(h) “Other Employees” means non-gazetted Group-B, C and D employee of the
State /District Commissions;

(1) “Governor” means the Governor of Himachal Pradesh;

() “Officers” mean Officers appointed to, or borne on the Gazetted cadre/service of
the State/District Commissions and officers appointed from amongst the members
of staff of the State/District Commissions;

(k) “Post” means a post on the establishment of the State/District Commissions
carrying a definite scale of pay and includes the posts specified in Schedule-I of
these rules;

(I) “Registrar” means the Registrar of State /District Commissions;
(m) “SCHEDULE” means the SCHEDULE appended to these rules;

(n) “Service” means regular/adhoc/contract/daily wage basis service rendered in the
State/District Commissions;

PART-II

3. STRENGTH OF OFFICERS AND OTHER EMPLOYEES OF THE
STATE/DISTRICT COMMISSIONS.—The posts of officers and the other employees consisting
of the Posts in Group-A, B, C & D Services created by the State Government for the State/District
Commissions shall be treated to have been created on the establishment of State Commission, as
specified in the SCHEDULE-I;

4. ADMINISTRATION AND CONTROL OF THE STATE COMMISSION.—
Subject to the superintendence and control of the President, State Commission, the Registrar/Joint
Registrar/Asstt. Registrar shall administer the office of the State Commission and shall exercise
full control over the officers and the other employees serving on the establishment of State
Commission;

5.  METHOD OF RECRUITMENT.—Recruitment to a post or group of posts shall be
made as per the mode of appointment shown in SCHEDULE-II.

6. METHOD OF RECRUITMENT TO GROUP-A, B, C AND D POSTS OF THE
STATE/DISTRICT COMMISSIONS.—The vacant posts in different cadres will be filled up by
appointment/promotion subject to the eligibility and other criteria specified in the SCHEDULE-II.

7. APPOINTING AUTHORITY.—The President, State Commission shall be the
Appointing Authority for all the posts, as per prevailing policy/instructions of the State
Government and subsequent amendments, if any, carried out from time to time.
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PART-III

8. PAY AND ALLOWANCES The persons borne on the establishment of the
State/District Commissions shall draw such pay and allowances as are indicated in SCHEDULE-I.

9. ELIGIBILITY.—A person shall not be eligible for appointment in any post, unless he
possesses all the necessary qualifications, academic or otherwise and also fulfils the requirements
of such appointment prescribed in SCHEDULE-II:

Provided that in any particular case, where an officer or other employee, if based upon
his/her seniority comes within the zone of consideration or promotion/selection to a higher post, but
does not possess the requisite educational or academic or other qualifications prescribed for such
post, he/she may be considered for such promotion after relaxation of the eligibility criteria with the
approval of the State Government with respect to such qualification, if in the opinion of the
President, State Commission, he/she possesses outstanding merit and ability and, looking to the
nature of the duties of the higher post, is fully capable of performing such duties. For forming such
an opinion, the President, State Commission may in a given situation, refer the case for assessment
of the merit and the capability to perform the duties of higher post by such officer/employee to a
Committee, to be constituted by him.

10. STOP-GAP APPOINTMENT.—Where it is necessary to fill up a vacancy in any
post and undue delay is expected in appointing a duly qualified and experienced person, the State
Government may appoint any officer or employee as a stop-gap arrangement in accordance with
these rules to avoid administrative inconvenience.

11. SENIORITY.—The seniority of officers and other employees of State/District
Consumer Commission shall be determined in accordance with the general principles of seniority
adopted/issued by Department of Personnel, Government of Himachal Pradesh from time to time.

12. OTHER CONDITIONS OF SERVICE.—The conditions of service of the officers
and other employees of State/District Commissions in the matter of Pay, Allowances, Leave,
Provident Fund, Age of superannuation, Pension and retiral benefits, medical facilities and other
conditions of service for which no express provision or insufficient provision has been made in
these rules, shall be regulated by the rules, regulations and orders as are applicable to the officers
and other employees belonging to Group-A, B, C or D, as the case may be, of the corresponding
posts or scales of pay stationed at those places under the State Government.

13. DESIRABLE QUALIFICATION FOR DIRECT RECRUITMENT.—Knowledge
of customs, manners and dialects of Himachal Pradesh and suitability for appointment in the
peculiar conditions prevailing in the State shall be desirable qualifications.

14. AGE FOR DIRECT RECRUITMENT.—A4ge: Between 18 and 45 years :

Provided that the upper age limit for direct recruits will not be applicable to the candidates
already in service of the Government:

Provided further that upper age limit is relaxable for Scheduled Castes/Scheduled Tribes,
Other Backward Classes candidates and other categories of persons to the extent permissible under
the general or special orders of the State Government.

Note.—Age limit for direct recruits will be reckoned as on the 1st day of the year in which
the posts are advertised by inviting applications or notified to the employment exchanges, as the
case may be;
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15. ESSENTIAL REQUIREMENT FOR DIRECT RECRUITMENT.—A candidate
for appointment to any service or post must be a Citizen of India.

16. RESERVATION.—Appointment to a post shall be subject to orders regarding
reservation for Scheduled Castes/Scheduled Tribes/Other Backward Classes/other categories of
persons issued by the State Government from time to time.

PART-IV

17. POSTINGS AND TRANSFERS.—Notwithstanding the initial appointment of any
person on any particular post or in any particular group or category, the President, State
Commission, owing to exigencies of service or in the interest of administration may transfer any
such person to any other post, or in any other group or category, in the State/District Commissions.

18. APPLICATION OF CENTRAL CIVIL SERVICES (CLASSIFICATION,
CONTROL AND APPEAL) RULES, 1965.—In disciplinary matters, the provisions of the
Central Civil Services (Classification, Control and Appeal) Rules, 1965, shall apply and the
Disciplinary and Appellate Authorities shall be as specified in SCHEDULE-III:

Provided that no appeal shall lie from any order passed by the President under these rules.

PART-V

19. PROBATION.—(1) Persons appointed on the establishment of the State Commissions
either by direct recruitment or by promotion shall be on probation for a period of two years from
the date of their initial appointment as under :—

(i) Direct Recruitment:—

(a) Two years subject to such further extension for a period not exceeding one year as
may be ordered by the Competent Authority in special circumstances and reasons
to be recorded in writing.

(b) No probation in the case of appointment on contract basis, tenure basis, re-
employment after superannuation and absorption.

(i) Promeotion:—

Two years in the case of promotion from one Group to another e.g. from Group-B to
Group-A.

In special circumstances, the President, State Commission may extend the period of
probation with reasons to be recorded in writing.

(2) It shall be permissible with respect to any individual officer/other employees or group
of such officers/other employees to provide for passing of any special examination(s) as condition
precedent for completion of the probation period.

20. CONFIRMATION.—A probationer shall be confirmed substantively at the end of
his/her probation period (or extended probation period) if his/her act and conduct during the period
of probation has been found to be satisfactory in accordance with the simplified procedure laid
down by Government of India, DOPT vide its O.M. dated 28-03-1988 adopted by the State
Government in the Department of Personnel vide O.M. dated 14-06-1994.
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21. CONDUCT.—(1) Every Officer and employee of the State/District Commissions shall
maintain absolute integrity and devotion to duty at all times.

(2) No officer and employee of the State/ District Commissions shall act in a manner
prejudicial to discipline, decorum and proper order in the office.

(3) The rules and orders for the time being in force and applicable to the Government
Servants in the Government of Himachal Pradesh in regard to conduct shall apply mutatis mutandis
to the officers and other employees of the State/District Commissions:

22. APPOINTMENT ON COMPASSIONATE GROUNDS.—Appointment on
compassionate grounds shall be made/done as per prevailing policy of the State Government and
subsequent amendments, if any, carried out therein from time to time.

23. DELEGATION.—he President, State Commission may delegate the powers vested in
him under these Rules to an appropriate officer of the State/District Commissions.

24. POWER TO RELAX.—Where the State Government is of the opinion that it is
necessary or expedient to do so, it may, by order for reasons to be recorded in writing and in
consultation with the President, State Commission, relax any of the provisions of these rules with
respect to any Group or category of persons or posts.

25. INTERPRETATION.—If any dispute or question arises relating to the applicability
or interpretation of these rules, the decision of the State Government thereon shall be final.

26. REMOVAL OF DIFFICULTIES.—If any difficulty arises in giving effect to any of
the provisions of these rules, the Government may by an order in writing do, what appears to be
necessary for the purpose of removing the difficulty or amend these Rules.

27. SELECTION FOR APPOINTMENT TO THE POST BY CONTRACT
APPOINTMENT.—Notwithstanding anything contained in these Rules, contract appointments to
the post(s) will be made subject to the terms and conditions given in the Annexure “A” as per
instructions/guidelines issued by the Department of Personnel from time to time.

28. RESIDUARY MATTER.—With regard to the matters not specifically covered by or
under these rules, including the matters governing service conditions of the officers/and other
employees, their conduct and discipline, the same shall be governed by law, rules and regulations
or norms applicable to the State Government employees in general insofar as those are not
inconsistent with or repugnant to these Rules.

By order,

R.D. NAZEEM, 1.AS.,
Principal Secretary (F, CS & CA).
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SCHEDULE -1

Statement showing details of various posts on the establishment of Himachal Pradesh State
Consumer Disputes Redressal Commission, Shimla

GROUP-A
Sl. | Name of the Post | Number of Sanctioned Post Classification Pay Matrix
No. State District | Total
Commi- | Commi-
ssion ssion
1. | Registrar 1 -- 1 Group-A 67400-201200
(Gazetted) (L-21)

2. | Assistant 1 -- 1 Group-A 67400-201200
Registrar (Gazetted) (L-21)

3 Superintendent 1 -- 1 Group-A 48700-154300
Grade-I (Gazetted) (L-16)

4. | Private Secretary 1 -- 1 Group-A 48700-154300

(Gazetted) (L-16)

5. | Reader  (State 1 -- 1 Group-A 48700-154300

Commission) (Gazetted) (L-16)
GROUP-B

6. Personal 1 4 5 Group-B 43000-136000
Assistant (Non-Gazetted) | (L-12)

7. Suptd. Grade-II -- 4 4 Group-B 43000-136000

(Non-Gazetted) | (L-12)

8. | Sr Scale 4 -- 4 Group-B 38500-122700
Stenographer (Non-Gazetted) | (L-11)

9. Sr. Assistants/ 5 4 9 Group-B 38500-122700
Accountant/Reco- (Non-Gazetted) | (L-11)
rd Keeper (State
Commission) and|
Reader  (District
Commissions)

GROUP-C
10. | Civil Nazir 1 4 5 Group-C 35600-112800
(Non-Gazetted) | (L-9)

11. | Record Keeper -- 4 4 Group-C 25600-81200
(District (Non-Gazetted) | (L-6)
Commissions)

12. | Jr. Assistant/ 7 12 19 | Group-C 20600-65500

Clerk/JOA(IT) (Non-Gazetted) | (L-4)
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13. | Driver 3 4 7 Group-C 21300-67800
(Non-Gazetted) | (L-5)

14. | Bailiff 2 4 6 Group-C 20200-64000
(Non-Gazetted) | (L-3)

GROUP-D

15. | Process Server 2 4 6 Group-D 18000-56900
(Non-Gazetted) | (L-1)

16. | Peon/ 8/1 12/4 20/5 | Group-D 18000-56900
Chowkidar (Non-Gazetted) | (L-1)

17. | Safai -- 2 2 Group-D Wages are being
Karamchari-cum- (Non-Gazetted) | paid as per Govt.
Chowkidar rates prescribed
(Daily wage) from time to time

18. | Safai Karamchari 2 3 5 Group-D Wages are being
(Part-time) (Non-Gazetted) | paid as per Govt.

rates prescribed
from time to time

19. | Safai Karamchari -- 1 1 Group-D 18000-56900
(Sweeper) (Non-Gazetted) | (L-1)

Note:-This post was created in favour
of Smt. Neelam Kumari w.e.f.
20.07.2019 and shall stand abolished
after her retirement as conveyed by
the A.D. vide letter dated 12th April,
2022.

Note.—The posts of Safai Karamchari and 05 Chowkidars shall stand abolished as and
when the same are got vacated by the present incumbents. The sweeping and security services
(security services as per policy precedent), in future, to be outsourced.

SCHEDULE-II

in the ratio of 1:1:1 in the following

S1. Name of Post No. of Mode of appointment/Length of Qualification

No. Post service

1. Registrar 1 From the HPAS Cadre.

2. Assistant Registrar | 1 By  promotion from  amongst | Essential
Superintendent ~ Grade-I,  Private | qualifications:
Secretary and  Reader  (State
Commission) who possesses four | Graduation
years regular service or regular
combined with continuous adhoc | Desirable
service rendered, if any, in the grade | qualification:
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order-
One Superintendent, one Private
Secretary and one Reader.

Degree in Law

Superintendent
Grade-1

By  promotion from  amongst
Superintendent Grade-II who
possesses three years regular service
or regular combined with continuous
ad hoc service in the grade.

Graduation

Private Secretary

By promotion from amongst Personal
Assistant(s) possessing five years
regular or regular combined with
continuous adhoc service, in the grade.

Graduation

Reader (State
Commission)

By  promotion from  amongst
Superintendent Grade-II who
possesses three years regular service
or regular combined with continuous
adhoc service in the grade.

Essential
qualifications:

Graduation
Desirable
qualification:
Degree in Law

Superintendent
Grade-11

By promotion from amongst Sr.
Assistant(s) who possesses six years
regular service or regular combined
with continuous adhoc service in the
grade.

Graduation

Personal Assistant

By promotion from amongst Sr. Scale
Stenographer(s) who possesses six
years regular service or regular
combined with continuous adhoc
service in the grade.

Graduation

Senior Scale
Stenographer

By direct recruitment initially on
contract basis as per Schedule-1V
(PART-A)
OR

By direct recruitment on regular basis
on the basis of limited proficiency test
from amongst Jr. Scale
Stenographer/Steno-Typist /ITWs
working in any Govt./Semi Govt.
Department and having five years
regular service or regular combined
with continuous adhoc service in the
grade and possessing minimum speed
of 100 w.p.m. in English shorthand
and typing speed of 40 words per
minute in English on Computer.

Graduation
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Senior Assistant/
Accountant/
Record Keeper
(State
Commission) and
Reader  (District
Commissions)

9

By promotion from amongst Junior
Assistant/Civil ~ Nazir  /JOA(IT)/
Clerk/Record Keeper (District
Commission) who possesses seven
years  regular service or regular
combined with continuous ad hoc
service  rendered, if any, as
clerk/Junior Assistant, Civil Nazir
(State/District Commissions) or Junior
Office Assistant(IT)/ and Record
Keeper (District Commissions). For
the purpose of promotion the ratio will
be 1:1, { i.e. from the cadre of Junior
Assistant/Senior most Clerk/Record
Keeper (District Commissions):1 as
per seniority} and one from Civil
Nazir, until the Civil Nazir appointed
in the pay scale of Rs.5000-8100 (old)
now 35600-112800 (L-9) is promoted.
Thereafter, the post of Civil Nazirs as
well as Record Keeper (District
Commissions) shall stand abolished
and in place of Civil Nazir and Record
Keeper (District Commissions) JOA
(IT) shall be recruited in order to bring
uniformity in the Institution.

Note:- After promotion of Civil
Nazirs and Record Keepers, there will
be no ratio for promotion as Sr.
Assistant and the post of Sr. Assistant
will be filled up from amongst
Clerks/Junior Office Assistants as per
combined seniority.

Graduation

10.

Civil Nazir

After promotion of existing five Civil
Nazirs appointed directly in the pay
scale of Rs.5000-8100 further revised
to 10300-34800+3200 GP (old) now
35600-112800 (L-9) to the post of Sr.
Assistant, in place of resultant
vacancy of each Civil Nazir, JOA(IT)
will be recruited on the basis of
competitive examination as per
Schedule-1V (PART-B)

Graduation

1.

Record Keeper
(District
Commissions)

After promotion of existing four
Record Keeper (District
Commissions) in the pay scale of
Rs.5910-20200+Rs.2400/-GP (old)
now 25600-81200 (L-6) to the post of
Sr. Assistant, in place of resultant
vacancy of each Record Keeper,

Graduation
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JOA(IT) will be recruited on the basis
of competitive examination as per
Schedule-IV (PART-B).

12.

JOA (IT)/Clerk

19

80% by direct recruitment on the basis
of competitive examination as per
Schedule-1V (PART-B {A})

20% of the cadre posts by way of
selection from amongst the Bailiffs/
Process Servers / Peons /[........... ]2
working on the establishment of State
Commission  having  educational
qualification with five years regular
service or regular combined with
continuous adhoc service in the
respective cadres subject to the
eligibility on the basis of ACRs of last
five  years, qualifying  written
examination and typing test as per
procedure prescribed in Schedule-IV
(PART-B {B}) [failing which by direct
recruitment on regular basis or
recruitment by regularization, as the
case may be, on the basis of competitive
examination as per Schedule-IV
(PART-B {A}]

Graduation

13.

Driver

By direct recruitment initially on
contract basis, on the basis of
written/proficiency  test as per
Schedule-IV (PART-C)

+2 as
educational
qualification
and having a
valid driving
licence to drive
light medium
or heavy
vehicles.

14.

Bailiff

[By promotion from amongst Process
Servers having three years regular
service or regular combined with
continuous ad hoc service, if any, failing
which by direct recruitment on regular
basis or recruitment by regularization,
as the case may be as per procedure
prescribed in Schedule-IV (Part—D)]4

+2 educational
qualification

Deleted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services
of the officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f.
20.02.2026 published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.

Inserted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services
of the officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f.
20.02.2026 published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.

Substituted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of
services of the officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules,
2026, w.e.f. 20.02.2026 published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.
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15. | Process Server 6 | A | 50% by direct recruitment initially on | +2 educational
contract basis as per procedure | Qualification
prescribed in Schedule-1V (PART-D)
B | 50% by promotion from amongst the | +2 educational
Peon/[........... K having five years | Qualification
regular service or regular combined
with continuous adhoc service in the
respective cadres.
16. | Peon/[............. 1° |25 By direct recruitment on the basis of | Matric
(Regular/Daily written test as prescribed in Schedule-
wage) and Part- IV (PART-E)
Time Safai
Karamchari
Note:1—The service conditions of the contract employee will be governed by as specified in
the Annexure-A or as prescribed by the Department of Personnel from time to time.
Note:2—The President, HP State Consumer Disputes Redressal Commission ensure the pay
level of the all the categories in accordance of the Himachal Pradesh Civil Services (Revised
Pay) Rules, 2022 .

SCHEDULE-III

Description of Competent Appellate Competent Appellate
post authority to authority in authority to authority in
impose penalties respect of impose penalties respect of
with reference | penalties specified | with reference to penalties
to items No.(i) | in Column No.2 | items No.(v) to specified in
to (iv) of Rule (ix) of Rule 11 of | Column No. 4
11 of CCS the CCS (CC
(CC&A) Rules, &A) RULES,
1965 1965
1 2 3 4 5
Group-A Officer | President, State | President,  State | President, State | President,
Commission Commission Commission National
Consumer
Disputes
Redressal
Commission,
New Delhi.
Group-B Officers | President, State | President,  State | President, State | ----
Commission Commission Commission
Group-C President, State | President,  State | President, State | ----
Commission Commission Commission
Group-D President, State | President,  State | President, State | ----
Commission Commission Commission

5. Deleted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services of the
officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f. 20.02.2026
published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.

6 Deleted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services of the
officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f. 20.02.2026
published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.
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SCHEDULE-1V

PART-A

PROFICIENCY TEST FOR THE POST OF SENIOR SCALE STENOGRAPHER

Candidates must be having speed of 100 W.P.M., in English Stenography and accurate
transcription of the matter dictated within a period of 5 times to the time allotted for dictation and
typing speed, in English, at 50 W.P.M., on computers, wherefor a separate test shall be held.

Provided that only 10% of the mistakes in transcribing the dictated matter and typed matter in
typing test shall be allowed. In other words the candidates committing more than 10% mistakes in
transcribing the dictated matter and the typed matter in typing test shall be declared as
unqualified:

Provided further that taking into consideration any administrative exigency, Hon'ble the President,
in his discretion, may grant exemption in the aforesaid speed limit either, in typing or in

transcription or in both and also in the mistakes as referred to above.

Note:- The time for dictation as well as typing test shall be ten (10) minutes each.

PART-B

WRITTEN TEST FOR THE POST OF JUNIOR OFFICE ASSISTANT (I.T.)

The competitive examination for filling up the post(s) of Junior Office Assistants (I.T.)
(Direct Recruitment—Contract/Regular basis) shall be conducted in the manner prescribed
herein below:

A. It shall be in English/Hindi Language consisting of MCQ type questions of 70 marks
of General Knowledge and subjective type questions of 30 marks comprising translation
Hindi to English and English to Hindi, articles, prepositions, etc. Each MCQ shall carry
one mark and shall have four choices, out of which the correct answer shall have to be
given by the candidate in the Question-cum-Answer Booklet. The test shall be of two
hours duration.

Note:—The candidates qualifying the written test as mentioned above shall be called for
typing test, in the ratio of 1:3 which means three candidates against one advertised
vacancy, to be conducted on computer in English. The candidates shall have to qualify
typing test at 25 W.P.M., in English on computers, provided that only 10% of the mistake
in typing test shall be permitted which in other words means that if any candidate commits
more than thirty (30) mistakes then notwithstanding the fact that he/she has successfully
typed out the given passage/material with the speed of 25 w.p.m. still he/she shall be
declared as unqualified.

Note — 1: The time for typing test shall be ten (10) minutes.

Note —2: The typing test shall be merely qualifying and marks obtained therein shall not be
counted for determining the final merit.
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B | BY PROMOTION

Written Test, Typing Test and Assessment of ACRs for filling the posts of JOA(IT)
(Departmental Quota from Bailiffs, Process Servers and other Class-IV officials [except
chowkidar]”) working on the establishment of State Commission subject to eligibility to be
considered for promotion as provided under these Rules. The candidate shall have to
qualify written as well as typing test.

PART-C

WRITTEN TEST FOR THE POST OF DRIVER (REGULAR/CONTRACT BASIS /
DAILY WAGE)

(a) | Written Test Maximum Marks : 60
Time : 1 Hours

A Written Test (in English/Hindi) consisting of M.C.Qs and subjective type questions shall
be conducted. The candidate shall have to give correct answers in such a manner as
suggested in Question-cum-Answer Booklet which shall be provided to the candidate at the
allotted Examination Centre.

(b) | Proficiency Test Marks : 20

Proficiency Test of total 20 marks to be held to judge the practical ability of the driver to
drive the vehicle and the committee consisting of Technical Officers/officials constituted
by the President, State Commission shall allot marks in the proficiency test out of twenty
(20) as per the performance of the candidate in the driving test.

Note.—Final merit list shall be drawn on the basis of marks obtained in the written and
proficiency tests.

PART-D

[WRITTEN TEST FOR THE POST OF BAILIFF AND PROCESS SERVER (REGULAR/BY
REGULARIZATION, AS THE CASE MAY BE)|%.

(a) Screening Test Maximum Marks : 50
Time : One Hour

A Written Test (in English and Hindi) consisting of MCQs and subjective type questions
shall be conducted. The candidate shall have to give correct answers in such a manner as
suggested in Question-cum-Answer Booklet, which shall be provided to the candidate at
the allotted Examination Centre.

Note:—Final merit list shall be drawn on the basis of marks obtained in the written test.

7.  Inserted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services of the
officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f. 20.02.2026
published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.

8. Substituted vide Notification No.FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services of the
officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f. 20.02.2026
published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.
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PART-E

(a) | Procedure for Awarding Marks in an interview for the Post of Peon/|.......... 1°/Safai
Karamchari/Mali etc., [on regular basis or recruitment by regularization as the case
may be]'’ /Daily Wage basis or Co-terminus basis/Part-time basis.

SI. No. | Description of the Field Marks
(1) Educational Qualification 5 Marks
(i1) Other Parameters 5 Marks
(ii1) Written Test 10 Marks

Note.—The Hon’ble President, State Commission being a Judge of the High Court
(sitting/retired) shall at his/her discretion can recommend for appointment of one/two
Peons of his/her choice subject to availability of posts on co-terminus basis and
his/her/their service will also be co-terminus with the tenure of recommending President,
unless regularized. This facility is being provided in view of the judgment passed by the
Hon’ble High Court of Himachal Pradesh in CWP No. 78 of 2000 titled Justice P.N. Nag
(Retd.) Versus State of Himachal Pradesh and another on dated 27-09-2002.

(b) | Criterion for awarding marks for Educational Qualifications

SI. No. | Description of the Field Marks to be
awarded

(1) Matriculate or equivalent 3

(11) Matriculate or equivalent with second division 4

(ii1) Matriculate or equivalent with first division 5

(¢) | Criterion for awarding marks of other parameters

(1) Non-employment certificate to the effect that none of the | 1
family members is in Government/Semi Government job
issued by the competent authority.

(i1) Certificate of Landless family/family having land less than one | 1
hectare land issued by the concerned Revenue Authority.
(1i1) Certificate belonging to notified Backward Area or Panchayat | 1
as the case may be issued by the concerned Competent
Authority.
(iv) Experience of driving etc. 2
(d) | Written Test 10

9.  Deleted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services of the
officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f. 20.02.2026
published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.

10. Substituted vide Notification No. FDS-A(3)-2/2022-1 The Salaries and Allowances payable to and other terms and condition of services of the
officers and other employees of the State/District Consumer Disputes Redressal Commissions (Amendment) Rules, 2026, w.e.f. 20.02.2026
published in Rajpatra (e-Gazette) Himachal Pradesh on 25.02.2026.
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ANNEXURE: A

Form of contract/agreement to be executed between the
(designation of the post) and the Government of Himachal Pradesh
through (Designation of the Appointing Authority).

This agreement is made on this day of in the
year between Sh/Smt. s/o d/o Shri r/o ,
contract appointee (hereinafter called the FIRST PARTY), AND the Governor of Himachal
Pradesh through (Designation of the Appointing Authority) Himachal
Pradesh (here-in-after referred to as the SECOND PARTY).

Whereas, the SECOND PARTY has engaged the aforesaid FIRST PARTY and the FIRST
PARTY has agreed to serve as on contract basis on the following terms &
conditions:-

1. That the FIRST PARTY shall remain in the service of the SECOND PARTY as
for a period of one year commencing on day of

and ending on the day of . It is specifically mentioned and agreed
upon by both the parties that the contract of the FIRST PARTY with SECOND PARTY shall ipso-
facto stand terminated on the last working day i.e. on and information notice

shall not be necessary:

Provided that for further extension/renewal of contract period on year to year basis the concerned
head of office shall issue a certificate that the service and conduct of the contract appointee was
satisfactory during the year and only then his/her period of contract is to be renewed/extended.

2. The contractual amount of the FIRST PARTY will be Rs. /-per
month (which shall be 60% of the first cell of the applicable level of pay matrix of the
corresponding cadre).

3. The service of FIRST PARTY will be purely on temporary basis. The appointment is
liable to be terminated in case the performance/conduct of the contract appointee is not found
satisfactory.

4. The contract appointee will be entitled for one day’s casual leave after putting one
month’s service, 10 days’ medical leave and 5 days’ special leave, in a calendar year. A female
contract appointee with less than two surviving children may be granted maternity leave for 135
days’. A female contract appointee shall also be entitled for maternity leave not exceeding 45 days’
(irrespective of the number of surviving children) during the entire service, in case of miscarriage
including abortion, on production of medical certificate issued by the authorized Government
Medical Officer. A contract employee shall not be entitled for medical re-imbursement and LTC
etc. No leave of any other kind except above is admissible to the contract appointee.

Un-availed casual leave, medical leave and special leave can be accumulated upto the
calendar year and will not be carried forward for the next calendar year.

5. Unauthorized absence from the duty without the approval of the Controlling Officer
shall automatically lead to the termination of the contract. However, in exceptional cases where the
circumstances for un-authorized absence from duty were beyond his/her control on medical
grounds, such period shall not be excluded while considering his/her case for regularization but the
incumbent shall have to intimate the controlling authority in this regard well in time. However, the
contract appointee shall not be entitled for contractual amount for this period of absence from duty:
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Provided that he/she shall submit the certificate of illness/fitness issued by the Medical Officer, as
per prevailing instructions of the Government.

6. Selected candidate will have to submit a certificate of his/her fitness from a
Government/Registered Medical Practitioner. In case of women candidates pregnant beyond twelve
weeks will render her temporarily unfit till the confinement is over. The women candidate should
be re-examined for fitness from an authorized Medical Officer/Practitioner.

7. Contract appointee shall be entitled to TA/DA if required to go on tour in connection
with his/her official duties at the same rate as applicable to regular counter- part official at the
minimum of pay scale.

8. The employees Group Insurance Scheme as well as EPF/GPF will not be applicable to
contractual appointee(s).

IN WITNESS the FIRST PARTY AND SECOND PARTY have herein to set their hands
the day, month and year first, above written.

IN THE PRESENCE OF WITNESS:
1.

(Name and Full Address)
(Signature of the FIRST PARTY)

(Name and Full Address)
(Signature of the SECOND PARTY)

fafer favmT

fBrer—2, 10 |, 2026

AT Ye.Ua.3R.—S1.(6)—28 / 2024—alSl.——BHATEA U & ITUTl o WRA & Qe &
3P0 200 @ T Ua WA & TANT FRd B Icd AYfaa iR rgdum favafaenem,
fearae ucer (Huee) faerd, 2024 (2024 &1 fRRG H@id 27) B OfAAIH 07-03—2026 B

IR fear 2 qAT TR 348 B WU (3) B I, fIEd & SSH UG P eI,
feArerd U H USRI aA & folw uifdigpd o R 21 o SWiad faeds &1 9y 2026 &
JAFTH F=AH 5 B BU H IS WP U6 Afed Ioud (3—Toic) fBAr=e uer § gahiRid
fopar AT 2 |

TSI EINT,

TRIEART / —
(Sfo fag® <),
arfaRad fafer wrmeft vd srfRea wfra (fafd) |
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2026 T IfAFTIH He&Ald 5.

e e QiR ST Rvafdenem, Rmee wew (Faem)
arfefaH, 2024

RIS BT HH

1. wfer A
2. oRT 32 BT Ui |

2026 HT g F=Tid 5.
3cd AT 3R e favafdencr, e yawr (Weim) arfifam, 2024
(AT STUTE HEIGd §IRT ARG 7 AT, 2026 $HI JATTAIG)

e A 3R g fdeafdenery, fearad uaer AfAf=H, 2017 (2017 &1 AfAfraH
TAEH 11) BT 3R AT B & forv e

YR TIRSI & Uded’d 99 # foArae uewr faumm wvr grr fA=foaRRed wu # g
Srferfrafad gn—

1. dfera m——s9 i em &1 dferd AW sred mgfdsm &R srge favafyemer,
fedTerer uawr (WeieE) s, 2024 2

2. ORI 32 H URRRMU——3Cd IYfaa 3R gaa fawafderney, fRamed uaer
MR, 2017 BT ORT 32 & W G FF=eIRad @1 STQ, Jerid—

“32. faa Affd—"Rer @ (A afua) & sregerdr & v foag afafy enft) saer
Ted, god Ael W U= s9d 9ewl &l ugrafey Ui Brfl okl uRftaEt § fafgd
@ ST | Y& & Gord, S~I9 a1 WA, 9 3R U=t et @ faRaen, aa+9 8iR
IR a1 AHel |dyed faa |ffa & wwg W W | o affa, & 9mal )
3o RABIRR TRBR & faaR 3R rgaeT & oIy Uwga Bl |

AUTHORITATIVE ENGLISH TEXT
Act No. 5 of 2026.

THE ATAL MEDICAL AND RESEARCH UNIVERSITY, HIMACHAL PRADESH
(AMENDMENT) ACT, 2024
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ARRANGEMENT OF SECTIONS

Sections:

1. Short title.
2. Substitution of section 32.

Act No. 5 of 2026.

THE ATAL MEDICAL AND RESEARCH UNIVERSITY, HIMACHAL PRADESH
(AMENDMENT) ACT, 2024

(AS ASSENTED TO BY THE GOVERNOR ON 7TH MARCH, 2026)
AN
ACT

further to amend the Atal Medical and Research University, Himachal Pradesh Act, 2017
(Act No. 11 of 2017).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-fifth Year of
the Republic of India as follows:—

1. Short title—This Act may be called the Atal Medical and Research University,
Himachal Pradesh (Amendment) Act, 2024.

2.  Substitution of section 32.—For section 32 of the Atal Medical and Research
University, Himachal Pradesh Act, 2017, the following shall be substituted, namely:—

“32. The Finance Committee.—The Finance Committee shall be headed by the
Secretary (Finance) to the Government. Its constitution, the term of office of its
members other than ex-officio members shall be such, as may be prescribed by the
statutes. All financial and service matters relating to service conditions of employees
of the University including creation, upgradation or filling up of the posts, framing of
recruitment and promotion rules, revision of pay and allowances shall first be placed
before the Finance Committee. The Finance Committee shall submit its
recommendations on such matters to the Government for consideration and approval.”.

fafer fovmr

frer—2, 11 9, 2026

T A, TA.IMR.—S1.(6)—27 / 2024—aiol —ZATAA U & ISUUT 4 9IRA & AR B
JJESE 200 B AT Uaw WAl BT AN BRd  BY [BHMES UG WRGRI BHATRAT Bl Al
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AR War @ T (HRF) fA8gd, 2025 (2025 BT fARd HwHiH 20) B fAAIH 07—03—2026 Bl
JgHIfad R faar 2 dO1 g8 348 & WUS (3) B e, AP & S US Bl AW,
RHMIS Yo H UHIRG R4 & oIy Uiiipd R QAT 2| I SWIad fderaed oI ay 2026 &
JAAFTH F=AH 6 B BU H FUS WP U6 Afled IoT0d (3—7T0ie) ZHr=e Ucer § Uahiieid
fopar S 2 |

ST ENNT,
FARIRT / —

(Sto fags ),
arfaRad fafer wrmeft va arfaRed wfera (fafd)) |

2026 BT JATEATIH FITH 6

RATTd U WG HHATRAT Y el SR |ar & I (FeheE)
I, 2025

RIS BT HH
IRT:

1. e A |
2. €IRT 10 BT TN |

2026 BT IJAIH FG&TH 6

fRATTel Uy WRGN HHATRAT & /el R FaT & Aqd (Hee) A, 2025

(AT STUTe ARIGd §RT ARG 7 AT, 2026 P JATTFAIGA)

A Uae SRGRI HHATRAl & ¥l IR |dT BT I ARFTIH, 2024 (2025 P 3rfSfgw
A6 23) BT 3R FAAET B & forv e

YR TORSY & Ogard 94 # fRAmd uewr fQum wyr grT fa=falRad wg & I8
srfeferafad 81—

1. wferg am—sg S am o1 dfdra 9 RErEd Uev WRGRI HHETRAT BT 9t 3R
JAT BT A (FENe) 3rfAfIH, 2025 B |

2. URT 10 P GMYT—RAd IS WRAN HHEARAl &I 9ol iR a1 &1 9
JMfAFRA, 2024 @ IRT 10 B IU—RT (1) |, g4 YGRE & ygar’ fosg R wai &1 @™
fopar ST |
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AUTHORITATIVE ENGLISH TEXT

Act No. 6 of 2026

THE HIMACHAL PRADESH RECRUITMENT AND CONDITIONS OF SERVICE OF
GOVERNMENT EMPLOYEES (AMENDMENT) ACT, 2025

ARRANGEMENT OF SECTIONS
Sections:
1. Short title.
2. Amendment of section 10.
Act No. 6 of 2026

THE HIMACHAL PRADESH RECRUITMENT AND CONDITIONS OF SERVICE OF
GOVERNMENT EMPLOYEES (AMENDMENT) ACT, 2025

(AS ASSENTED TO BY THE GOVERNOR ON 7TH MARCH, 2026)
AN
ACT

to amend the Himachal Pradesh Recruitment and Conditions of Service of Government
Employees Act, 2024 (Act No.23 of 2025).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year of
the Republic of India as follows:—

1.  Short title—This Act may be called the Himachal Pradesh Recruitment and
Conditions of Service of Government Employees (Amendment) Act, 2025.

2.  Amendment of section 10.—In section 10 of the Himachal Pradesh Recruitment and

Conditions of Service of Government Employees Act, 2024, in sub-section (1), the sign and words
“and after previous publication” shall be omitted.

fafer favmr

fBrer—2, 11 |, 2026

T A, TA.IMR.—S1.(6)—26 / 2025—aol.—RATAA U & IoUUT H IRA & Qe B
3T 200 & AT Ue WMKTAl BT WA &xd U fBHMe Uow TRUferaT (fgda i)
fqea, 2025 (2025 @1 fAE® HATG 23) Bl f&Id 07—03—2026 HI JAFANCT B <A T T
ITTT 348 B WUS (3) B A, fI8¥d & S YIS DI ISUH, RAMES U H UBIRIT B
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% foy wfdpa o) faar g1 o/ SWRIad ORI &1 ay 2026 & AR G167 & w4 A

3T Wrd ure Afed Iorad (§—Tore) s ueer # yHiia fhar Sar ¥

© ©o N Ok D=

-
- O

W W NN DNDNDNDDNDDNDNDNNDNAQAAQAQAQA A A A a
SO OPIDNREON 200N R LN

fRHTae wewr TRuferdr (g demes) i, 2025

e =9 |

&IRT
EIRT
&IRT
EIRT
EIRT
IRT

2 BT I |
14 BT FEH |
24 BT G |
66 BT T |
82 BT FIMEH |
83 BT I |
111 BT TN |
113 BT T |
114 BT TN |
115 T TN |
124 BT TN |
125 BT FNE |
126 BT FIME |
127 BT FINE |
128 BT FIME |
129 BT FME |
133 BT I |
134 BT FNE |
135 T TN |
140 BT FNE |
141 BT FINE |
143 BT FNE |
148 BT TN |
149 BT FNE |
150 T FIME |
150—h BT FIMI |
152 T FIME |
159 BT FNE |
162 BT FIME |
166 BT FNE |

ST EINT,

10 fades S,

arfaRaa fafer wrelt va srfiRea afea (faf) |

SRTSN BT HY

2026 T IJ&AIH FG&=IiH 7.
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32, ©RT 172 & LA |
33. €T 173 BT e |
34. YRT 175 BT FEH |
35. YRT 180 T WIMEH |
36. ©IRT 183 T AN |
37. €IRT 184 T M |
38. ©RT 191 BT HIMEH |
39. ©RT 192 BT HMEH |
40. €IRT 193 BT G |
41. ©RT 196 BT HINE |
42. €RT 197 HT G |
43. SRT 198 BT G |
44. €RT 199 HT FIMYA |
45. €IRT 200 BT HIN |
46. €IRT 207 BT FINYA |
47. RT 211 BT HNE |
48. €IRT 216 BT FIMYA |
49. €IRT 221 BT HNL |
50. RT 227 T FMEH |
51. ©RT 240 BT HINL |
52. €T 255 T FMEH |
53. €T 271 BT T |
54. YRT 304—% BT ML |
55. ERT 304—%g BT HAINL |
56. ERT 304— BT G |
57. ©RT 304—9 &1 GNE |
58. YRT 304—S BT HIMEH |
59. EIRT 304—7 &1 GNE |
60. ©RT 304—9 &I FIEH |
61. €IRT 304—ST BT HIN |
62. SRT 304—3 BT AN |
63. ©RT 304—C BT FIMEH |
64. ©RT 304—3 DT FEH |
65. ERT 304—S BT FINE |
66. ©RT 304—C DT FIMEH |
67. EIRT 304—0T BT FIMNH |
68. IR 304—F T HLNEH |
69. EIRT 304—C T TN |
70. ©RT 304—8 BT FEH |

2026 T IJ&AH &6 7.

fRHTae wew TRuIferd (g demes) i, 2025

(AT IMUTE HE1ed §IRT ARG 7 AT, 2026 Pl JATFAIG)

g <9l TRUfTdT TRH, 1994 (1994 &7 AR &gl 13) &7 AR FeheH
T @ forg R |
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YR TR & Ugcaxd 94 § Rared uew fagmw grr fF=foRag w9 § a7
sfafafag s —

1. | TH—s9 fSfam &1 dfera M RBRamEa uew wRufaar (fed )
arferferm, 2025 21

2. RT 2 BT GURM.—Aae Ue3 TRuferdT A, 1994 (Y 398 s I9aTq
"o QIR et T R) A UN 2 B we (2) ¥ qd Prefead we siaRenfid far S,
IR

“(1) “orET U7 ISR |, UUTE HEleATdhR oraraNiel, farae eer ifaua g,
™I ddh-a! AR 3R Tddetor & 3refie e, fedrad ucer o ofar uief
fRT gRT TRUfd®R & @rdl & oEr qer ddrferd @ oedd], 5
TRUAHRIT & WAl B ol@l Wl Farerd B & foly TRUMTdbIe &l FEITd
gaIalt SR AfferEl dd ugd ura gl |

3. URT 14 $T HARH——FA AT &1 9T 14 & SUIRT (3) & e frferRad
SUIRT 3fAIATAT B SIQH, 1afq—

“(4) S19 fEdl TRUferdr URYE & & BT BIg 9N, SUDI USEART & ARM, TR
e rff, 1994 (1994 @7 12) @ ORT 3 & SU-URT (2) & &F TR A
I fear Sar g, dr e gwen, Su-ort (1) # fifRfde T Rufaer aRug a1
PrAEE H FHIG A1 39 JARIH P ORI 271 & IfAHd SEe fdued d,
TRUMIRT URYE & AR I USTaeT Bl YATdd &l Bl | |

4. HURT 24 BT G ARTIH B gRT 24 BT IUURT (3) & yvarq F=farad
TR AT B ST, srerid—

IR, AATRIA, edel I1 IJuTedel AT SUMYTh, IR UK [y S Bl ARG
q uge foal & AR, afe SO @it =81 foran 1ar 8, ArE &l WieR R |

QANYS 1 WG & R I SURGh Sth RIFd &I a1 a8 qo SReR
BT T AT |

€RT 66 T FIET.——T JH B gRT 66 H “|” &I & WM w® " &g w0
SITQATT sﬁ? doaearq ffeRad sid-wenfud favar e, sterfd—

“IR] A QI a¥ & IR SYAET FIRI B aGell Tl bl T8 &I, Al S
UIRI PI, S W T dTel JA Aed, FURT PR & GHRIT & B9 H SISl ST | |

6. ©RT 82 BT FINA.— JMMAFTH @ aRT 82 & SYURT (2) H, " A HIY 3R
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Act No. 7 of 2026.
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33. Amendment of section 173.
34. Amendment of section 175.
35. Amendment of section 180.
36. Amendment of section 183.
37. Amendment of section 184.
38. Amendment of section 191.
39. Amendment of section 192.
40. Amendment of section 193.
41. Amendment of section 196.
42. Amendment of section 197.
43. Amendment of section 198.
44. Amendment of section 199.
45. Amendment of section 200.
46. Amendment of section 207.
47. Amendment of section 211.
48. Amendment of section 216.
49. Amendment of section 221.
50. Amendment of section 227.
51. Amendment of section 240.
52. Amendment of section 255.
53. Amendment of section 271.
54. Amendment of section 304-A.

_
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55. Amendment of section 304-B.
56. Amendment of section 304-C.
57. Amendment of section 304-D.
58. Amendment of section 304-E.
59. Amendment of section 304-F.
60. Amendment of section 304-G.
61. Amendment of section 304-H.
62. Amendment of section 304-1.

63. Amendment of section 304-K.
64. Amendment of section 304-L.
65. Amendment of section 304-M.
66. Amendment of section 304-N.
67. Amendment of section 304-O.
68. Amendment of section 304-Q.
69. Amendment of section 304-R.
70. Amendment of section 304-S.

Act No. 7 of 2026.
THE HIMACHAL PRADESH MUNICIPAL (2nd AMENDMENT) ACT, 2025
(AS ASSENTED TO BY THE GOVERNOR ON 7TH MARCH, 2026)
AN
ACT
further to amend the Himachal Pradesh Municipal Act, 1994 (Act No.13 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in Seventy-sixth Year of
the Republic of India as follows:—

1. Short title—This Act may be called the Himachal Pradesh Municipal
(2nd Amendment) Act, 2025.

2. Amendment of section 2.—In section 2 of Himachal Pradesh Municipal Act, 1994
(hereinafter referred to as the “principal Act’”), before clause 2, the following clause shall be
inserted, namely:—

“(1) “Audit Agency” means Principal Accountant General Audit, Himachal Pradesh,
under whose technical guidance and supervision the audit of the accounts of
Municipalities shall be conducted, by Director, the Himachal Pradesh State Audit
Department who shall have the access to relevant information and record of
municipalities for conducting audit of accounts of Municipalities;”.

3. Amendment of section 14.—In section 14 of the principal Act, after sub-section (3),
following shall be inserted, namely:—
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“(4) When a part of the area of any Municipal Council, during its term, is declared to
be a Municipal Corporation under sub-section (2) of section 3 of the Himachal Pradesh
Municipal Corporation Act, 1994 (12 of 1994) the said declaration shall not affect the
term of the members of Municipal Council, till the expiration of the duration of the
Municipal Council(s) specified in sub-section (1) or its dissolution under section 271
of this Act.”.

4. Amendment of section 24.—In section 24 of the principal Act, after sub-section (3),
following shall be inserted, namely:—

“Provided that the President or Vice-President or the Deputy Commissioner, as the
case may be, shall accept the resignation within 15 days from the date of tendering the
resignation, unless withdrawn. Immediately after acceptance of resignation, the Deputy
Commissioner shall cause to intimate the vacancy to the Director and to the
Government.”.

5. Amendment of section 66.—In section 66 of the principal Act, for the sign “.”, the

€C, 9

sign “:” shall be substituted and thereafter the following shall be inserted, namely:—

“Provided that if the user charges during the previous year is not realised, the same
alongwith fine thereof shall be added as arrear of Property Tax.”.

6. Amendment of section 82.—In section 82 of the principal Act, in sub-section (2), for
the words “five hundred rupees and more than two thousand rupees”, the words, “two thousand
rupees and more than five thousand rupees” shall be substituted.

7. Amendment of section 83.—In section 83 of the principal Act, in sub-section (5), for
the words “five hundred rupees and more than two thousand rupees and in the case of a continuing
breach with a further fine of fifty rupees”, the words “two thousand rupees and more than five
thousand rupees and in the case of a continuing breach with a further fine of five hundred rupees”
shall be substituted.

8. Amendment of section 111.—In section 111 of the principal Act, in sub-section (4),
for the words “five hundred rupees and more than two thousand rupees”, the words, “two thousand
rupees and more than five thousand rupees” shall be substituted.

9. Amendment of section 113.—In section 113 of the principal Act, after clause (b), for
the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

“

10. Amendment of section 114.—In section 114 of the principal Act, for the words “two
hundred”, the words “one thousand” shall be substituted.

11. Amendment of section 115.—In section 115 of the principal Act, for the words “two
hundred”, the words “one thousand” shall be substituted.

12. Amendment of section 124.—In section 124 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees and with a further fine of
fifty rupees”, the words “two thousand rupees and more than five thousand rupees and with a
further fine of five hundred rupees” shall be substituted.
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13. Amendment of section 125.—In section 125 of the principal Act, in sub-section (4),
for the words “one thousand rupees and more than four thousand rupees and with a further fine of
one hundred rupees”, the words  two thousand rupees and more than five thousand rupees and
with a further fine of five hundred rupees” shall be substituted.

14. Amendment of section 126.—In section 126 of the principal Act, in sub-section (3),
for the words and sign “two thousand five hundred rupees and more than ten thousand rupees and
when the breach is a continuing one, with a further fine of two hundred rupees”, the words and
sign “two thousand rupees and more than five thousand rupees and when the breach is a continuing
one, with a further fine of five hundred rupees” shall be substituted.

15. Amendment of section 127.—In section 127 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees and in case of a continuing
offence to a further penalty of one hundred rupees”, the words “two thousand rupees and more
than five thousand rupees and in case of continuing offence to a further penalty of five hundred
rupees” shall be substituted.

16. Amendment of section 128.—In section 128 of the principal Act, in sub-section (2),
for the words “one thousand rupees and more than five thousand rupees and with a further fine of
two hundred rupees”, the words “two thousand rupees and more than five thousand rupees and
with a further fine of five hundred rupees” shall be substituted.

17. Amendment of section 129.—In section 129 of the principal Act, in sub-section (3),
for the words and sign “ five hundred rupees, and more than two thousand rupees and with a
further fine of fifty rupees”, the words “two thousand rupees and more than five thousand rupees
and with a further fine of five hundred rupees” shall be substituted.

18. Amendment of section 133.—In section 133 of the principal Act, in sub-section (2),
for the words and signs “five hundred rupees and more than two thousand rupees and, when a
notice has been issued, with a further fine of fifty rupees”, the words and signs “two thousand
rupees and more than five thousand rupees and when a notice has been issued, with a further fine of
five hundred rupees” shall be substituted.

19. Amendment of section 134.—In section 134 of the principal Act, for the words “two
thousand five hundred rupees and not more than ten thousand rupees”, the words “two thousand
rupees and not more than five thousand rupees” shall be substituted.

20. Amendment of section 135.—In section 135 of the principal Act, for the words “ five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

21. Amendment of section 140.—In section 140 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

22. Amendment of section 141.—In section 141 of the principal Act, in sub-section (2) ,
for the words “two thousand rupees but shall not be less than five hundred rupees”, the words “five
thousand rupees but shall not be less than two thousand rupees” shall be substituted.

23. Amendment of section 143.—In section 143 of the principal Act, in clause (c), for the
words “five hundred rupees and more than two thousand rupees”, the words “two thousand rupees
and more than five thousand rupees” shall be substituted.
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24. Amendment of section 148.—In section 148 of the principal Act, in clause (c), for the
words “five hundred rupees and more than two thousand rupees”, the words “two thousand rupees
and more than five thousand rupees” shall be substituted.

25. Amendment of section 149.—In section 149 of the principal act,—

(a) in sub-section (1), for the words “five hundred and of one thousand rupees”, the
words “two thousand rupees and of five thousand rupees” shall be substituted; and

(b) in sub-section (3), for the words “may extend to one thousand rupees”, the words
“shall not be less than two thousand rupees and more than five thousand rupees”
shall be substituted.

26. Amendment of section 150.—In section 150 of the principal Act, for the words “one
thousand rupees”, the words “two thousand rupees” shall be substituted.

27. Amendment of section 150-A.—In section 150-A of the principal Act, in sub-section
(4), for the words “five hundred rupees for the first offence and seven hundred rupees”, the words
“two thousand rupees for the first offence and five thousand rupees” shall be substituted.

28. Amendment of section 152.—In section 152 of the principal Act, in sub-section (1),
for the words “fine which may extend to five thousand rupees”, the words “fine not less than two
thousand rupees which may extend to five thousand rupees” shall be substituted.

29. Amendment of section 159.—In section 159 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

30. Amendment of section 162.—In section 162 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

31. Amendment of section 166.—In section 166 of the principal Act, in sub-section (3),
for the words ““five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

32. Amendment of section 172.—In section 172 of the principal Act, in sub-section (4),
for the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

33. Amendment of section 173.—In section 173 of the principal Act, in sub-section (4),
for the words “five hundred rupees and more than two thousand rupees”, the words two thousand
rupees and more than five thousand rupees” shall be substituted.

34. Amendment of section 175.—In section 175 of the principal Act, in sub-section (3),
for the words and sign “five hundred rupees and more than two thousand rupees and when the
contravention of non-compliance is a continuing one, with a further fine of fifty rupees”, the words
and sign “two thousand rupees and more than five thousand rupees and when the contravention of
non-compliance is a continuing one, with a further fine of five hundred rupees” shall be substituted.

35. Amendment of section 180.—In section 180 of the principal Act, for the words “one
hundred rupees and more than four thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.
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36. Amendment of section 183.—In section 183 of the principal Act, in sub-section (1),
for the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

37. Amendment of section 184.—In section 184 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

38. Amendment of section 191.—In section 191 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

39. Amendment of section 192.—In section 192 of the principal Act, in sub-section (1),
for the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

40. Amendment of section 193.—In section 193 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

41. In section 196 of the principal Act, in sub-section (1), for the words “five hundred
rupees and more than two thousand rupees”, the words “two thousand rupees and more than five
thousand rupees” shall be substituted.

42. Amendment of section 197.—In section 197 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, wherever occurs, the words “two thousand
rupees and more than five thousand rupees” shall be substituted respectively.

43. Amendment of section 198.—In section 198 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

44. Amendment of section 199.—In section 199 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

45. Amendment of section 200.—In section 200 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

46. Amendment of section 207.—In section 207 of the principal Act, for the words and
sign “one thousand rupees and more than five thousand rupees and if after such conviction, he
continues to use such building for such purpose shall be liable to a further fine of five hundred
rupees”, the words and sign “two thousand rupees and more than five thousand rupees and if after
such conviction, he continues to use such building for such purpose shall be liable to a further fine
of five hundred rupees” shall be substituted.

47. Amendment of section 211.—In section 211 of the principal Act, in sub-section (5),
for the words and signs “may extend to five thousand rupees and when the non-compliance is a
continuing one, with a further fine, which may extend to five hundred rupees” , the words and signs
“shall not be less than two thousand rupees which may extend to five thousand and when the
non-compliance is a continuing one, with a further fine, which may extend to five hundred rupees”
shall be substituted.
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48. Amendment of section 216.—In section 216 of the principal Act, for the words and
sign “shall extend to five thousand rupees and when the breach is a continuing breach, with a
further fine of one hundred rupees”, the words and sign “shall not be less than two thousand rupees
which may extend to five thousand rupees and when the breach is a continuing breach, with a
further fine of five hundred rupees” shall be substituted.

49. Amendment of section 221.—In section 221 of the principal Act, in sub-section (3), in
clause (i), for the words “may extend to five thousand rupees”, the words “shall not be less than
ten thousand rupees and which may extend to twenty thousand rupees” shall be substituted.

50. Amendment of section 227.—In section 227 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

51. Amendment of section 240.—In section 240 of the principal Act, for the words “five
hundred rupees and more than two thousand rupees”, the words “two thousand rupees and more
than five thousand rupees” shall be substituted.

52. Amendment of section 255.—In section 255 of the principal Act,—

(a) for sub-section (1), the following shall be substituted, namely:—

“(1) The accounts of municipality shall be audited by the Principal Accountant
General (Audit), Himachal Pradesh and the Director of State Audit
Department who shall have access to relevant information and records of
the municipality.”;

(b) after sub-section (1), the following shall be inserted, namely:—

“(1A) The annual account of municipality will be certified by the auditors of the
State Audit Department, Himachal Pradesh:

Provided that the audit of the accounts of municipality shall be conducted
under the overall technical guidance and supervision of the Principal
Accountant General (Audit), Himachal Pradesh.”; and

(c) for sub-section (3), the following shall be substituted, namely:—

“(3) The annual technical inspection report of the Principal Accountant General
(Audit), Himachal Pradesh as well as the annual report of the State Audit
Department shall be placed before the State Legislature.”.

53. Amendment of section 271.—In section 271 of the principal Act, after sub-section (5),
the following shall be inserted, namely:—

“(6) Notwithstanding anything contained in this section, when on account of the
reason that the whole of the municipal area of the Municipal Council is declared
as a Municipal Corporation or its inclusion in the existing Municipal Corporation,
the State Government shall, by an order published in the Rajpatra (e-Gazette),
dissolve the Municipal Council from a date specified in the order.
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(7) The Members of the Municipal Council(s) which has been dissolved under sub-
section (6) shall vacate their offices from the date specified in the order of the
Government.”.

54. Amendment of section 304-A.—In section 304-A of the principal Act, for the words
and signs “imprisonment for a term which may extend to three years, or with fine, or with both”,
the words and signs “imprisonment for a term which may extend to one year, or with fine upto
twenty thousand rupees, or with both” shall be substituted.

55. Amendment of section 304-B.—In section 304-B of the principal Act, in sub-section
(2), for the words and signs “imprisonment for a term which may extend to two years, or with fine,
or with both”, the words and signs “imprisonment for a term which may extend to one year, or
with fine upto twenty thousand rupees, or with both” shall be substituted.

56. Amendment of section 304-C.—In section 304-C of the principal Act, in sub-section
(1), for the words and signs “imprisonment for a term which may extend to six months, or with fine
which may extend to two thousand rupees, or with both”, the words and signs “imprisonment for a
term which may extend to one year, or with fine upto twenty thousand rupees, or with both” shall
be substituted.

57. Amendment of section 304-D.—In section 304-D of the principal Act, in sub-section
(4), for the words and signs “imprisonment for a term which may extend to six months, or with fine
which may extend to two thousand rupees, or with both”, the words and sign “imprisonment for a
term which may extend to one year, or with fine upto twenty thousand rupees or with both” shall be
substituted.

58. Amendment of section 304-E.—In section 304-E of the principal Act, in sub-section
(2), for the words and sign “imprisonment for a term which may extend to three months, or with
fine or with both”, the words and sign “imprisonment for a term which may extend to one year, or
with fine upto twenty thousand rupees or with both” shall be substituted.

59. Amendment of section 304-F.—In section 304-F of the principal Act, in sub-section
(3), for the words and signs “imprisonment which may extend to six months, or with fine, or with
both”, the words and signs “imprisonment for a term which may extend to one year, or with fine
upto twenty thousand rupees, or with both” shall be substituted.

60. Amendment of section 304-G.—In section 304-G of the principal Act, in sub-section
(2), for the words “two hundred and fifty rupees”, the words “ten thousand rupees and with
further fine which may extend to one thousand rupees for every day during which the offence
continues” shall be substituted.

61. Amendment of section 304-H.—In section 304-H of the principal Act, in sub-section
(2), for the words and signs “imprisonment which may extend to three months, or with fine, or with
both” the words and sign “imprisonment for a term which may extend to one year, or with fine
upto twenty thousand rupees or with both” shall be substituted.

62. Amendment of section 304-1.—In section 304-I of the principal Act, in sub-section
(3), for the words and signs “imprisonment for a term which may extend to three months, or with
fine, or with both”, the words and sign “imprisonment for a term which may extend to one year, or
with fine upto twenty thousand rupees or with both” shall be substituted.

63. Amendment of section 304-K.—In section 304-K of the principal Act, for the words
and sign “imprisonment which may extend to three months, or with fine”, the words and sign
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“imprisonment for a term which may extend to one year, or with fine upto twenty thousand rupees
or with both” shall be substituted.

64. Amendment of section 304-L.—In section 304-L of the principal Act, in sub-section
(1), for the words “five hundred rupees”, the words “ten thousand rupees with further fine which
may extend to one thousand rupees for every day during which the offence continues” shall be
substituted.

65. Amendment of section 304-M.—In section 304-M of the principal Act, for the words
and signs “imprisonment for a term which may extend to three months, or with fine, or with both”,
the words and sign “imprisonment for a term which may extend to one year, or with fine upto
twenty thousand rupees or with both” shall be substituted.

66. Amendment of section 304-N.—In section 304-N of the principal Act, in sub-section
(2), for the words and signs “imprisonment for a term which may extend to two years, or with fine,
or with both”, the words and sign “imprisonment for a term which may extend to one year, or with
fine upto twenty thousand rupees or with both” shall be substituted.

67. Amendment of section 304-O.—In section 304-O of the principal Act, in sub-section
(1), for the words and signs “imprisonment for a term which may extend to one year, or with fine
which may extend to five hundred rupees, or with both”, the words and sign “imprisonment for a
term which may extend to one year, or with fine upto twenty thousand rupees or with both” shall be
substituted.

68. Amendment of section 304-Q.—In section 304-Q of the principal Act, in sub-section
(3), for the words “five hundred rupees”, the words “ten thousand rupees fine with further fine
which may extend to one thousand rupees for every day during which the offence continues “ shall
be substituted.

69. Amendment of section 304-R.—1In section 304-R of the principal Act,—

(i) in the marginal heading, after the words “on Polling day”, the words” and
counting day” shall be inserted,

(i1) 1in sub-section (1), after the words “conclusion of the poll”, the words “and on the
day of counting” shall be inserted;

(ii1) in sub-section (2), for the words and signs “imprisonment for a term which may
extend to six months, or with fine which may extend to two thousand rupees, or
with both”, the words and signs “imprisonment for a term which may extend to
one year, or with fine upto twenty thousand rupees, or with both” shall be
substituted.

70. Amendment of section 304-S.—In section 304-S of the principal Act, in sub-section
(2)7_

(a) in clause (a), for the words and signs “imprisonment for a term which may extend
to two years, or with fine, or with both” the words and signs “imprisonment for a
term which may extend to one year, or with fine upto twenty thousand rupees, or
with both”, shall be substituted.

(b) in clause (b), for the words and signs “imprisonment for a term which may extend
to six months, or with fine, or with both”, the words and signs “imprisonment for
a term which may extend to one year, or with fine upto twenty thousand rupees,
or with both” shall be substituted.
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In the Court of Executive Magistrate-cum-Naib Tehsildar Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Partap Singh
Versus
General Public
Notice to General Public.

Partap Singh s/o Sh. Munshi Ram, r/o Village Paplohal Brahmna, P.O. Dandwin, Tehsil
Dhatwal at Bijhari, District Hamirpur, H.P. has applied in this office for the entry of his date of
birth which has taken place on 04-03-1963 but due to ignorance the same could not be entered in
Gram Panchyat Dandwin. The applicant in support of the facts of the event has submitted the
requisite documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person is having any
objection regarding the date of birth of applicant which is 04-03-1963, they can file their objections
either in writing or through their counsel with in a period of 30 days from the date of issue of this
notice, if no objection is received from any person regarding the date of birth which is
04-03-1963 the same will be registered accordingly.

Issued under my hand and seal of the court on 03-03-2026.
Seal. Sd/-

Executive Magistrate-cum-Naib Tehsildar,
Dhatwal at Bijhari, District Hamirpur (H.P.).

g I TBNIGR U9 HRIGRI TSIEHN, GoryR, e s9RgR (fRodo)

T TR fehest gepeAr <R fafr NI R ueh
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grefl sl 49 ver=r g3 SR 48, Ma =iell, SIhER AR, dedld BdgyR, [oTell
Fire, fRodo 71 fags fvan & & SHaT AW R @, U9 318, ha Tv-93, dda Rars
H T TSI 51 8, Sl Wel © | Wit RToRg Af¥eld, TJ8dld BdsyR & 3T<Id UcdR Id
HAER b Rare d 7EH9 Rig &, Sifd Tad © | Ry wrefl S aified & gaR 7419 Rig
P ST T YSIAT GHWT HRAMT AR B |

31d: AIATIRYT HI 39 33AeR T GfAad fhar orar & | afe {6l aafad &1 uefi Sad &
qM GOR BRI IR Plg Yok 9 UARISl 8 Al 98 f3Hih 02—04—2026 HI U 10.00 dol
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IATATH I qHICIa BIGIR BIBR ITUAT YaRTol foflRga wd # U &y | 3rgeT Urefl &7 1 goed
T BT IR AR UIRT R T TG | $9F IWRIT Bl ¥ SoR d VAR BIfdel qqrId =
BT |

AER | FRIRIRG / —
TERIS ST Herd Sroft,

HAgyR, 1T wivTeT (f2oYo) |

g Irqrerd A AU oW, HErd wHEdl g Aol ud dEiieleR, dedie By,

St sl (fRowo)
s W (g Y3 S AR, T TR, SIHER Thlell Ui, dedid BagyR, el sl
faowo et |
ERIR]
CIEACERI BB |

-9 d19d M ORI ok URT 37(2) 300 1o 3Ta¥, 1954 & <A BRI a7 |

ureff s W [T F IS HAR, TG TAR, SIHER Thiel (o, TEdrd BasyR, foTel
FiTel, f2odo o e fHar € fb S¥dT M AR Ble, U HTs, Wl YA d YR
Ree § e g oot &, Sife 921 21 < o sifer dedie B R @ 3Tiid Uear
T P B RPrs ¥ W HAR B, Sl ToAd © | 5wl SWRIad Afield & JJAR T4
HAR B TS T g o HRarT drsdl ¢ |

3d: AIATEIRY HI 39 3¥TeR §RT GfAd fhar e & | afe {6l aafad &1 uefi Saa &
qM TR BRI IR Plg Yok 9 UARISl 8 Al 98 fQih 02—04—2026 HI UI: 10.00 dol
AT G FbleTa BIOIR BB AT QoIS fofRad wU H U X | 3FFAT Uil &1 19 go%
Tol BRI IR JARY YR R QU S0 | 39h SR dls AT IoR g UdRTSl Hidel FH™Id |
BT |

AR | TEIEART / —
WEIS FHTEA! UUH 8707,
BhaeqR, ST wiTer (fRovo) |

9 eI Hegd |ATEdt fgara Sl (e dERileeR) SU—dgde eIuw,
Rren f=iR, fRmrarar gae—172 104

et o : 803412 /2026 TRIG HRG3M : 26—02—2026

3N 9edR YF SR, FardT Tig I, Su—dsdiad <dl, el f=iR, f2ovo |
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CRik|

JATH of-d

fawag —f2090 4TS SIS, 1954 BT €RT 38 & dad ISl galol GOl |

s gAdR F SR, a9 SIEN, Su-dgdrd e, Rt fe=R, f2odo q s
3TeTerd H Yo URIAT—UF a_1Y (9 AT &1 AW gevd dRe dR Ue fhar & ureft & foar @
dM UCAR g JRAl B IO AfelRd IU—HBTA Bl g JTecddeiT H SR &6l o, Sidih
AT SIS, e URAR MORER, =9 BfowdT 9 bl SHEl IU-HEIA SRl @RI b
AR Uil & T &l A SR el qol 2 | Wil o1 37U T @l A roie Rebls qedr gl
I & IU—HETS HEMT T ICAAT H AR GO R D TG UIRT B 8 TR b
=

31T FAHTERYT 3H ST I 39 S¥AeR & Aad 9 Jrad fdbar omar g & wreft & fuar
HT M UCaR g I B IU—HETA Ml G A<l T § FHOR §F el @ & Gl SR
SO S U3 Hell G@ GO Bl IR BIs Solk g Yool & I 98 37T Solk / TaRTol 3Ta%
TP HIE STATAd- d dhreld IfaTad § 8RBl 31T SoR /UaRTol foRad w0 # U9 &,
3r=ger f8ou0 Y—Tora A1, 1954 BT RT 38 & dsd Uil & M ORI & < IR by
SITGH | S9d SURTT BIs Soik 9 UaRTol blfdel TArId = 8T |

o1 fedid 03—03—2026 DT BN BEER T HIBY IS gRT SINI o Tr3am |
AER | BETR / —

HEd ARl fgdra Srof,
SU—ag¥rel <o, e fe=iR (fRovo) |

9 IETad S |HEal fgarg Sl (FRE deviieer) Su—dsdid ey,
Rrer fp=iR, e yewr—172 104

g o : 803413 /2026 ARIG HRG3M: 26—02—2026
s arder W gyF AN Aew RHg, Al ma S, Su—dsdid er, Rtenm fhIR,
f2ovo |
CRIk|

SATH ST1dT

fawa —f2090 4TS SIfAfH, 1954 B €RT 38 & dad ISl galol GOl |

s araer W ggF &1 AlgT RHE, Fari g S, Iu—dsdia sy, f[57er =R, f2odo
S 39 IfETAd H U UdA—UH SR1Y A GO R N U A 2| ueil &1 AW yedr g9
S B oG JIfTSRT H S Tl B, STdfh SHBT AMH Hel™™ o], ddhed URAR IR,
= sfewar, dfee Aféfhde T MR w1e # ey T W& T 7 weft | S1uAr A oRd
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RPIE Uear g I & IU—HSA ST, BTl ool Tl Joll W H e 1 gowd
FRA B AR UIRT HRA B SR fohar 2 |

31 AIATERYT 39 ST Bl §9 FIABR & AIH I GfId fbar e & o urefi &1 =M
UCaR g I B SU—HETA IAI W, Hel, TeetdenT Il Jell @9 H 3Maw g9 A g
D IO AR W IUAH AR Y Ae e §OW PR IR Pl SoR 9 TaRTSl 8 Al 98
U IR/ YaRIS A7ax U AIE AT d ThTeld JaTeld H BIOR BIbR AT IoR / TRTS]
foRad wu H U B, AT Z0W0 YT IMIH, 1954 B ORT 38 & ded Wil &1 M
ORT B B JATQT UIRA BT YT | IHD IR Dls SoR YRS Plfdel FART 9 81T |

ST f&HId 03—03—2026 I AR BXER T HIER 3METed §RT SR fhar T |

AlER | TRIEART / —
AEFS ARl fgdg oo,
Sy—agdrel e, e =R (fRowo) |

9 T o g g, FeR! ITSIRSRI (e TedIaeR) SU—agdid eIy,
St fd=IR (fRowo)—172 104 |

HPHEAT G 3 /B&D /2026 TR 3T © 26—02—2026

Tolly AR G &1 XM Ty, Ml UM g, SIhER |, dudld NEER, e R
(fRowo) |
CRIk|

JATH ST-d

AT ——STaTe GhedT TREART 3MfIH IR 13(3) ST U4 g 74, 1969.

Tl AR YA A1 VM Ty, Al U g, SThER g, dedla YR, e e
(fRowo) &1 uri—ux gr& fRafeaar ifferl, el fF=iR R REHFTUST & e U5 |l
HFW-KNR(B&D)/25/26-2032-33, f&Fid 21—02—2026 Siifs dedlelaR R @ #ArgA 9 39
eI H UTa g3 ®, O amdge 9 Ul o fAfd 03—06—1971 UM UERI RN H &S
BT IR 3Mde fhar g |

31 AATIRYT Bl 9 3IATR @ ArRIH W Jfud fear siar & 6 afe am g woh
% Reprs 3 50 Teliy AR B o A &% 03—06—1971 &S Y S R bl W USR &7
B SOk /UARIS & dI 98 39T SolR d TdRTSl 31<x Uh HIE 39 IMeTold ¥ U9 &y | Ife Sad
3afy 9 Plg SR g UYaRIol UST Fel B3N A o9 Ud Jcg M-, 1969 &1 &RT 13(3) &
A 3N Telld AR BT S (A UM d=rrd ol & fWeid H ol $R & 3fas Ik 6
ST |

31TST T 03 AT, 2026 BT A FEIER T AGX AlEd STalald I SINI gaT |

AER | FIEIRT / —
(5= Rz,

PRIBR] TUSTIEIBN,

Iy—dgsirel <o, frelr fh=iR (fRovo) |
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9 I[CTerd Hed gHEd fgar o (e dexileeR) SU—dsdld eIy,
et fp=iR, fRemerer uee—172 104

f<7et S0 : 803413 /2026 TRIG ARG[3TT: 26—02—2026

A F99 ufd gl o <dr Rig, fFardl g 9 STheR YEHl, SU—dedidl SN, T
fp~iR, f2oY0 |

ERIk

STH ofqdT

v ——fRodo q—TorRa AfITRM, 1954 B &RT 38 & Ted oA SwIo GORII |

S q9 fd oo @0 < Rig, Al 1 9 SR M, Su—dsdia e, el
fh=R, f2090 9 39 37T H US UrRIAT—UF SR1Y 37U+ Ul P 19 GO B IR U AT 7 |
iRy & 9fd &1 A UCaR g Blolg & JToiRd Jfelg SU—HSIAl IHAI W1 g RITT H
TSI JF 3RSl Gol & Oldich Holtd SXiasl Adhe URIR RISRER, 9 BfehdT g ER Ple H
T & ufd &1 9 <l T g9 | gAifdd URi-Ud 9 &M sfowar dFeie gF oRel
S & Ugel ufd o qr <4 RiE g3 999 9 g Ui O SIfe g H S g W 9@ 2|
oI 7 U ufd @1 A Iora RETS Uear g Blad & SU—HEIS A @ g PRI H
TSI JF 3RS & golY <dl (8 G F9 I §OR B & IATQY UIRG BRI B IR bl
g

31T FAATIRUT MMM AT B 59 SIAER & Agd 9 Gfad fbar omar & 6wk &
Uiy B A1 IR RIS Ucar g Blelg & SU—HSId I W G YA H Aol g3 3RO
% oY < g g3 @99 T O B IR DIs SoR G YaxTol &1 Al 98 37Ul Ioi / YavTol
JEX U HIE 3MTIad I ddhlerds IMETeld | BIOR BIBR 3T IoiR / Taxrmol foilRad w0 § U9
PN, AT V0 o ST, 1954 & gRT 38 & dzd W & ufd &1 99 9 dearad
ORI @ 37 IR AT ST | SHa IR P IR G YaRTSl dblidel FAIT A 81T |

M feTd 03—03—2026 BT TN SRR T HIER ITeTold gRT SN fhar a7 |

AIE | TEIEART / —
WES ARl T Srofl,
SY—dgilel <o, e fe=iR (fRovo) |

9 JgTad o g% g, PR ITEIRSRI (e TedIaeR) SU—agdid eIy,
e =ik (fRovo)—172 104

HPHEAT G 4 / B&D /2026 TR 3T © 26—02—2026

AT g 2 ¥ e, AR U™ 9 SThER U], SU—dedld ey, e fheR
(fRowo) |
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31T ST

Y ——I7TaT GeheAT SR I gRT 13(3) & U4 Jcg JJATIH, 1969.

JMafedT AT gl i I yabre, MO UM 9 SIHER SIuRI, Su—dgdlal ey, forerm
fP=IR (f2owo) &1 UreiAT—ua =g fAfdea e, e fh=ik Reod R&MfUet & wraed o=
[T HFW-KNR(B&D)/25/26-872-73 fadid 19—-01—2026 SHifdh desilelar AR & ARIH 4 89
JeTad W U g ©, forEH omafddr 3R @ gEl <dl XM @l I A S7uel o fafer
15—01—1981 ITH GARIT oG § Gof $HR" IR 3Mda fdhar g |

3 AIARIRYT Bl 39 3IATR & AIH | Jrad fbar Siar = 6 afe g™ d=amd =mma
P Rars ¥ emafedr e o o fAfYr fedid 15—01—1981 &5 fby 99 W Bl Y UHR &1
PIS SOk /TARIS B a 98 IUAT SolR d TARISl 37X Udh HIE 39 ATold H U HR Ahdl ¢ |
Ife Iad 3faf T BIg SOR G RISl UL &I g3 Al oW Td Hog ST, 1969 @I €RT
13(3) & AT I I STH Al I YA g & ITHeld H Gof &_d @ AT IR fhd
ST |

31TST T 03 AT, 2026 BT A FEIER T AGX AlEd STalald I ST §aiT |

AER | FIEIRT / —
(5= i),

PRIBN] TUSTIEIBN,

Iy—dgsirel <o, frelr fh=iR (fRovo) |

g AT N 3= Rig, SR SIS (A9 TEdIdeR) SU—agsilel sy,
foterm fa=iR (fRomo)—172 104

HHEA HE&T: 6,/ B&D /2026 AR TG © 26—02—2026

UM <@ gl i i offe, Rl I 9 S@eR gorl, Su—agard e, Rrer f=iR
(fRowo) |

JATH ST-d

v ——Sa ghed axERd I gR1 13(3) ST TG oY STAIH, 1969 B TEA USIIBRYI
EIN

JTAfEDHT RO <l Uil 2 Aied offel, Farfl T4 g Srher gall, Su—dsdiral e, el
f=R (fRovo) T Ui —ux H&=a fafdear aifder, e fF=R Red Renfusl & wratea 13
AT HFW-KNR(B&D)/25/26-1598-99, fadid 10—02—2026 Sifh dediclar faR & #Arad 9
39 QT H YT 83Tl &, FOTaH 3Mafaast 7 Jru=t S+ ffr 05—10—1973 U™ U=md ST H Gl
B g 3Mmded fHar 7|
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31d: FAERIRY Bl 39 SIAER @ AGH A Gad fHar oram © 6 afe a9 d=maa S
& Reers # qwn <dl o 54 [ faAie 05—10—1973 o1 fby S WR Al 9 UBR &1 Bl
IoR /TARTST 81 1 I8 39T Soik g TARTST 31X Udh HIE 9 3Meleld ¥ U B Ahdl g | IS
IFT AT T Blg SR d QRIS ULl 81 AT Al S9 UG Fg AMARIA, 1969 BT &RT 13(3) &
AT FOM <1 B o I I¥ dad SN & e H IS IR D ey uiRa Y
ST |

31TST &1 03 AT, 2026 BT WX BRIER g HIBR ASd AJaTeld A ST §aT |

AER | FRIRIRG / —

(5= i),
PRIBR] GUSTIEIHT,
SY—gdrel <o, e =R (fRowo) |

g IeTerd A 3 Rig, e TUSIfeR, (AT dedideR) SU—dsdile <O,
e 2 fF=iR (fRowo)—172 104 |

HPHEAT FAT: 7/ B&D /2026 ARG 3T : 26—02—2026

sda1 WIa g o1 fafaar wra, Farit g, SR i, Su-—agdid e, Rer fe=R
(fRowo) |

ERIR
SIEENE

a7 —axEd 1 gRT 13(3) ST Ud Jog AfAH, 1969 & T8 ST7H GoIIDHROT qN |

3fdad sadr WIrd Y &1 ffcrr wird, Far g, Srher <dl, Su—dsdia s, foret
fP=IR (f2owo) &1 UriAT—ua =g fAafdear e, e =ik Red R&MfUet & wraied o
A& HFW-KNR(B&D)/25/26-1573-73, fadid 09—02—2026 Sifr dediclar fFaR @& #raq 9
9 IfQTed H UTd 8o &, FH afdced =1 ofuei QAN JrrdT HARNT o fafdr 286—03—2007 4
AT FART BT S AR 11—03—2011 UM Y=TIT YT H GGl bR R 3ATda b © |

31d: IHTIRTT B §9 3¥AR & Aegd | Giud far omar & 6 afe a9 dad o &
Repre # urell sdar 9 & gARIT G AR B o1 Al &F1d 28—03—2007 d AT HARS
P o A a1 11—03—2011 T BT I9 W HA fY YR &1 BIS SOk /TARIS 8 a1 I8
AT SR T UaRTol foiflgd dR R 3re’ U A1 31qdT faTid 09—04—2026 UTd: 11.00 91 dd
JTATATT T ThTeAd- 9 AQTAAd | U &, 3JAT ST UG & USiIhRUT MR, 1969 B TRT
13(3) & STId &N SaaT WA @ YAl Gl {ART g AT HART DI S Al am™ gEma
TAT & 3ff¥eRg # Tl $HRd @ MY UIRA fhy 0T | SHd IW dis A IoR 9 YarTol
FIfdel a9 B |

31TST Tl 03—03—2026 BT A BAER AR AlRd &Teld A SR galT |

AR | FIEIRT / —
(5= i),

BIRABRT USRI,

Sy—agdrel <o, e =R (fRowo) |
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9 IeTara o 3 Rig, diaRN! Iveifer], (e dedideR) SU—adgdid sy,
forem  f=R (fRovo)—172 104

JheH! TXT 5/ B&D /2026 TRIG YSJ3T : 26—02—2026
fade [l g7 & S99 i, 79 <), Su—dsdiel eI, [57el fh=iR (Zovo) |
CRIC|

SATH ST1dT

v —exera Jefi| g1 13(3) ST U9 geg ifAfEE, 1969 @ T8 STH TSROl a1 |

e fadre forel ga i sy el 81dd fFarfl Tfa g9, STheR 9 Iu—dsdla T,
fSrer fe=iR (Bowo) &1 weA—ua g fafdhcdr siffery, e fe=ik Red Remrfusn &
BT U A&l HFW-KNR(B&D)/25/26-892-93, fasid 20—02—2026 Siifds dedielar AR &
AEH W 9 SMEleld W UTW B3N ®, [O1EH 3fded | SUY YA ISl fadl bl & fafdy
09—01—2006 @ YA T fyal &1 o= A 30—01—2010 UM WA YAT H Tl HRA IR
amaed fham = |

31d: HIATIRYT B g9 AR & Aegd | giud fear omar & 6 afe a9 dad o &
Reprs 4 wredl A [l & g3 arget faal @1 o A 3% 09—01—2006 @ 31 AT et
P ST fafr 30—01—2010 51 fPy S9 TR fHell A YR BT Bls IR/ TARTS 8T A a8 AT
SoR g TRl falRed dR WX 3’ Udh HATE 1T fadld 09—04—2026 UI: 11.00 &9 d®
JTATATT T ThTeld- 9 AQTAAd H U &, 3JAT ST UG & USihRoT MR, 1969 B TRT
13(3) & i &7 faAe Rl & g ol faal @ ga SAIfd fdat &1 o= fafy am demad
T & 3fWeld # Tof d_4 @ MY UIRA fHT ST | SHd IWI dis A IoR 9 YarTol
PIfdel FHAR™IT T BT

31TST T 03—03—2026 BT A BEAER AR AlRd &Teld A SR gafT |

AR | FXRIRT / —

(5= i),
PRIBRT TUSTIIBNI,
SY—dgdrel e, fferr =R (Rowo) |

In the Court of Sh. Daya Nand Sharma, Executive Magistrate, Grade-1I Rohru,
District Shimla (H.P.)

In the matter of :

Smt. Naras Devi d/o Sh. Salam Jeet, r/o Village Barara, P.O. Arhal, Tehsil Rohru, District
Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.
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Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

PUBLIC NOTICE

Whereas, Smt. Naras Devi d/o Sh. Salam Jeet, r/o Village Barara, P.O. Arhal, Tehsil Rohru,
District Shimla (H.P.) has filed an application alongwith affidavit in the court of the undersigned
under section 13(3) of the Birth & Death Registration Act, 1969, to enter date of birth of his
(22-09-1959) in the record of Birth Register of Gram Panchayat Sharog Barara.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Smt. Naras Devi d/o Sh. Salam Jeet they should
appear before the court of undersigned within 30 days from the publication of this notice, either

personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 2nd March, 2026.
Seal. Sd/-
(DAYA NAND SHARMA),

Executive Magistrate, Grade-II Rohru,
District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma, Executive Magistrate, Grade-II Rohru,
District Shimla (H.P.)

In the matter of :

Master Shreeyansh Thakur s/o Sh. Parveen Kumar, Village Kanda, P.O. Arhal, Tehsil
Rohru, District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

PUBLIC NOTICE

Whereas, Master Shreeyansh Thakur s/o Sh. Parveen Kumar, Village Kanda, P.O. Arhal,
Tehsil Rohru, District Shimla (H.P.) has filed an application alongwith the affidavit in the court of
the undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter his date
of birth (27-05-2013) in the record of Birth Register of Gram Panchayat Arhal.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Master Shreeyansh Thakur s/o Sh. Parveen Kumar
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they should appear before the court of undersigned within 30 days from the publication of this
notice, either personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 2nd March, 2026.

Seal. Sd/-
(DAYA NAND SHARMA),

Executive Magistrate, Grade-1I Rohru,
District Shimla (H.P.).

In the Court of Executive Magistrate, Rohru, District Shimla (H.P.)

In the matter of :

Om Parkash s/o Sh. Jai Karan Das, /0 V.P.O. Arhal, Tehsil Rohru, District Shimla (H.P.)
.. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

PUBLIC NOTICE

Whereas, Om Parkash s/o Sh. Jai Karan Das, r/o V.P.O. Arhal, Tehsil Rohru, District
Shimla (H.P.) has filed an application alongwith affidavit in the court of the undersigned under
section 13(3) of the Birth & Death Registration Act, 1969, to enter date of death of his mother Late
Smt. Amri Devi (28-06-2003) in the record of Birth Register of Gram Panchayat Arhal.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of death of Late Smt. Amri Devi (28-06-2003) they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this March, 2026.

Seal. Sd/-
Executive Magistrate, Rohru,
District Shimla (H.P.).
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In the Court of Executive Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Randheer Singh s/o Sh. Inder Singh, r/o Village Kanda, P.O. Arhal, Tehsil Rohru, District
Shimla (H.P.)
.. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

PUBLIC NOTICE

Whereas, Randheer Singh s/o Sh. Inder Singh, r/o Village Kanda, P.O. Arhal, Tehsil Rohru,
District Shimla (H.P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter date of death
of his mother Late Smt. Fulmu Devi (13-01-2005) in the record of Birth Register of Gram
Panchayat Arhal.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of death of Late Smt. Fulmu Devi (13-01-2005) they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this Feb, 2026.

Seal. Sd/-
Executive Magistrate, Rohru,
District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma, Executive Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Smt. Anita w/o Sh. Rakesh, r/o Village Tandali, P.O. Karasa, Tehsil Rohru, District Shimla
(H.P.) .. Applicant.

Versus

General Public .. Respondent.
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Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

PUBLIC NOTICE

Whereas, Smt. Anita w/o Sh. Rakesh, r/o Village Tandali, P.O. Karasa, Tehsil Rohru,
District Shimla (H.P.) has filed an application alongwith the affidavit in the court of the
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter date of birth
of her son Kshitij (12-06-2008) in the record of Birth Register of Gram Panchayat Ukli Mehandli.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Kshitij they should appear before the court of
undersigned within 30 days from the publication of this notice, either personally or through their
authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 3rd March, 2026.
Seal. Sd/-
(DAYA NAND SHARMA),

Executive Magistrate, Rohru,
District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma, Executive Magistrate, Grade-1I Rohru,
District Shimla (H.P.)

In the matter of :

Findu Ram s/o Msh Jad, r/o Village & P.O. Kutara, Tehsil Rohru, District Shimla (H.P.)
.. Applicant.

Versus

General Public .. Respondent.
Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

PUBLIC NOTICE

Whereas, Findu Ram s/o sh Jad, r/o Village & P.O. Kutara, Tehsil Rohru, District Shimla
(H.P.) has filed an application alongwith the affidavit in the court of the undersigned under section
13(3) of the Birth & Death Registration Act, 1969, to enter date of death of his mother Smt. Ujali
(01-10-2004) in the record of Death Register of Gram Panchayat Kutara.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of death of Smt. Ujali they should appear before the court of
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undersigned within 30 days from the publication of this notice, either personally or through their
authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 5th March, 2026.

Seal. Sd/-
(DAYA NAND SHARMA),

Executive Magistrate, Rohru,
District Shimla (H.P.).

In the Court of Sh. Daya Nand Sharma, Executive Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Smt. Tinko Devi w/o Sh. Ajay Chauhan, r/o Village Kashmolta, P.O. Sheel, Tehsil Rohru,
District Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of the Birth and Death Registration Act, 1969.

PUBLIC NOTICE

Whereas, Smt. Tinko Devi w/o Sh. Ajay Chauhan, r/o Village Kashmolta, P.O. Sheel,
Tehsil Rohru, District Shimla (H.P.) has filed an application alongwith the affidavit in the court of
undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter date of birth
of her dughter Navya Rajpoot (14-09-2012) & Aanam Rajpoot (12-12-2015) in the record of Birth
Register of Gram Panchayat Katlah.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of Navya Rajpoot & Aanam Rajpoot they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 5th March, 2026.

Seal. Sd/-
(DAYA NAND SHARMA),

Executive Magistrate, Rohru,

District Shimla (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Vipul Kalia s/o Sh. Vinod Kumar Kalia, r/o Kalia Niwas, Vijay Nagar, Totu,
Tehsil & District Shimla, Himachal Pradesh, Age 31 Years.

2. Ms. Manju d/o Sh. Inder Singh, r/o Village & Post Office Bhulswai, Tehsil Ghumarwin,
District Bilaspur, Himachal Pradesh, Age 26 Years.

Versus

General Public

Subject.—Registration of Marriage under the H.P. Registration of Marriage Act, 1996.
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Sh. Vipul Kalia s/o Sh. Vinod Kumar Kalia, r/o Kalia Niwas, Vijay Nagar, Totu,
Tehsil & District Shimla, Himachal Pradesh and Ms. Manju d/o Sh. Inder Singh, r/o Village & Post
Office Bhulswai, Tehsil Ghumarwin, District Bilaspur, Himachal Pradesh have filed an application
alongwith affidavits in the court of the undersigned stating therein that they have soleminized their
marriage on 11-10-2025 and are living together as husband and wife since then, but the marriage
has not been found entered in the records of Registrar of Marriages of Gram Panchayat
concerned/Municipal Corporation Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before the court of undersigned on or before one month of publication of
this notice. After that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 07-03-2026.

Seal. Sd/-

Additional District Registrar of Marriages-cum-
Sub-Divisional Magistrate, Shimla (Rural).

In the Court of the Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, Distt. Shimla (H.P.)

In the matter of:

Sh. Som Dutt s/o Sh. Kewal Ram, /o0 Village & P.O. Kulag, Tehsil Kupvi, District Shimla,
Himachal Pradesh “Applicant.

Versus

General Public “'Respondents.

Proclamation regarding correction of name and date of birth.

Whereas, Sh. Som Dutt s/o Sh. Kewal Ram, r/o Village & P.O. Kulag, Tehsil Kupvi,
District Shimla, Himachal Pradesh, has filed an application alongwith an affidavit before this court.

The applicant has stated that the name and date of birth of applicant's son & daughter have
been incorrectly recorded in his Aadhar Card. However, as per the birth certificate and panchayat
records their correct name recoded. In accordance with the Birth Certificate issued by the Sub-
Registrar (Birth & Death), Gram Panchayat Kulag, Tehsil Kupvi, District Shimla, Himachal
Pradesh.

The detail of son & daughter are as under:—

SI. No. Name of the family | Relationship | Wrong Name & | Correct Name &
members with Date of Birth Date of Birth
applicant
1. Sujal Sharma Son Sugal Sharma | Sujal ~ Sharma
12-04-2013 01-06-2013
2. Kajal Sharma Daughter | Mahak Kajal ~ Sharma
22-06-2015 05-08-2015
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Now therefore, objections, if any, are invited from the general public with regard to the
correction of the name and date of birth of the applicants son & daughter.

Any person having any objection in this regard may appear before the undersigned on or
before 02-04-2026, either personally or through a duly authorized agent or counsel. In case no
objection is received within the stipulated period, the matter shall be decided ex-parte without any
further opportunity of hearing and the correction shall be carried out accordingly.

Issued under my hand and seal of the Court today, the 2nd day of March, 2026.

Seal Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, Distt. Shimla (H.P.)

In The Court Of The Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, Distt. Shimla (H.P.)

In the matter of:

Sh. Ravinder Kumar s/o Sh. Prem Dutt, r/o Village Uchagarh, P.O. Kulag, Tehsil Kupvi,
District Shimla, Himachal Pradesh “Applicant.

Versus
General Public “'Respondents.

Proclamation regarding correction of name and date of birth.

Whereas, Sh. Ravinder Kumar s/o Sh. Prem Dutt, r/o Village Uchagarh, P.O. Kulag, Tehsil
Kupvi, District Shimla, Himachal Pradesh, has filed an application alongwith an affidavit before
this court.

The applicant has stated that the name of applicant's daughter have been incorrectly
recorded in her Aadhar Card as Baby one of Kalpana. However, as per the birth certificate and
panchayat records, her correct name recorded as Manvi Sharma, It is further stated Baby One of
Kalpana and Manvi Sharma, refer to the same person, and that the correct name ought to be
recorded in the Aadhar Card as Manvi Sharma daughter of Ravinder Kumar, in accordance with the
Birth Certificate issued by the Sub-Registrar (Birth & Death), Gram Panchayat Kulag, Tehsil
Kupvi, District Shimla, Himachal Pradesh.

Now therefore, objections, if any, are invited from the general public with regard to the
correction of the name of the applicant's daughter from Baby One of Kalpana to Manvi Sharma
daughter of Ravinder Kumar.

Any person having any objection in this regard may appear before the undersigned on or
before 27-03-2026, either personally or through a duly authorized agent or counsel. In case no
objection is received within the stipulated period, the matter shall be decided ex-parte without any
further opportunity of hearing and the correction shall be carried out accordingly.
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Issued under my hand and seal of the Court today, the 26th day of February, 2026.

Seal Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, Distt. Shimla (H.P.)

In the Court of the Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, Distt. Shimla (H.P.)

In the matter of:

Sh. Niharu Ram s/o Sh. Ramu, r/o Village Ahnog P.O. Malat, Tehsil Kupvi, District
Shimla, Himachal Pradesh “Applicant.

Versus
General Public “'Respondents.
Proclamation regarding correction of name and date of birth.

Whereas, Sh. Niharu Ram s/o Sh. Ramu, r/o Village Ahnog P.O. Malat, Tehsil Kupvi,
District Shimla, Himachal Pradesh, has filed an application alongwith an affidavit before this
court.

The applicant has stated that the name and date of birth of applicant's have been incorrectly
recorded in his Aadhar Card as Natharu Ram and date of birth 01-01-1970. However, as per the
birth certificate and panchayat records, his correct name recoded as Niharu Ram and his correct
date of birth is 01-07-1965, It is further stated that Natharu Ram and Niharu Ram refer to the same
person, and that the correct name and date of birth ought to be recorded in the Aadhar Card as
Niharu Ram son of Ramu, in accordance with the Birth Certificate issued by the Sub-Registrar
(Birth & Death), Gram Panchayat Kothi-Ahnog, Tehsil Kupvi, District Shimla, Himachal Pradesh.

Now therefore, objections, if any, are invited from the general public with regard to the
correction of the name of the applicant's from Natharu Ram to Niharu Ram son of Ramu, and the
date of birth 01-01-1970 to 01-07-1965.

Any person having any objection in this regard may appear before the undersigned on or
before 27-03-2026, either personally or through a duly authorized agent or counsel. In case no
objection is received within the stipulated period, the matter shall be decided ex-parte without any
further opportunity of hearing and the correction shall be carried out accordingly.

Issued under my hand and seal of the Court today, the 26th day of February, 2026.

Seal Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, Distt. Shimla (H.P.)




13140 RIST93, fEAT=e Usen, 16 AT, 2026 /25 B[, 1947
9 3faTed 4 [ TR, SRS USRI, =odl, [T Rrver (f2ovo)

fafFami= g3 g4 orell, u™ ARl <6l / RIdR, Steer difear, dgdiar =rodr, f37et
e (Rodo) reff |
EEIT]

I ST et |

T — URT 13(3) T Td Fg GOl SAIH, 1969 & =TI S H USITHRIT BT qN |

grefl fAfFRmie g g8 orell, um ARl a6l / RIdR, STheR Uifsan, dediid Joar
JERER] & AT H Udh SMae—Ua UK [Ha1 2 b S S USliaRoT I garid
UIfSAT & S GOlIdRuT TRex H Gol el oAl AT §, a7 uedf 39 (uAT UoiidRoT Imd
T USAT & ST USiIhR0T IR H o HraT aredl & | Siife 39 UhR I & —

HH Gk RSESES) ST ARG
T
1. faf = g 11—04—1999

3T 3 ST dI JuiRAT TR giud fhar oirar 2 & afe feedt aafeq &1 SR
S UOTRYT IR Dis ATIRT & oI 98 39 SId8R & UHIeH | 30 o7 & fiax fodr ff &
g 9 Uid: 10.00 997 | W™ 500 g9 ddb IFATATT AT ghleldd SR ITGTeld 3THR AT
MUY U B A Ao, T UArId UIfedr &I IWIG Afdd & 7/ g o i Fwifed
UM GARIT & ST GOITdhRUT H Gof BR qR MY SIRT B {3 S0 |

o1 fedi 18—02—2026 DT BN BEIER T HIBY 3TSTod Afed SN fhar 1am |

AIER | TR / —
CRICIN

BIPR SUSIRIBNI,

odr, fStem e (fRovo) |

9 I7QTad o B AR, RGN USSR, Tod1, fSar R (fRovo)

Alg e Aty g3 AleFe g%, FaRfl I ®IRel, SI@ER ddl, dgdla =var, R
R (fBowo) Tl |
CEiE|

JMH STdT - gegTet |

fawg—— T 13(3) T Td g UoiaRoT IR, 1969 & ST ST TSIl &R IR |

urefi AgHe dIfeR 4F AlewIe ggm, ARl UM RIRel, SIhER dal, dedid odl o
JAEEIER] & AT H e JMded—u UK (ha1 & b SAT U Y3 &1 A 9 S ey
I Yad Ul & ST USlaRo JOReX H ol 81 dxard @, a1 urefl ofd 3l gl &1 -7

g o fafdr I8 demad diforar & O goileRul IoReNY ¥ T YR W g9l gl dgdl © |
SiIfh 59 YR | © —




RIS1Y=, fEATerel Uael, 16 AT, 2026 /25 B, 1947 13141
B ¥ RSRSESH ST IR

1. SEINI REll 22—04—2018

3 M ST DI FOIRAT 3IAER Frod fhar S g b afe fd aafadq &1 IuRiad
ST GolIRUT R IS MURT 8T df 98 39 SIWIER & e I 30 fod & fiax fosdr ff ol
g 9 Uid: 10.00 997 | W 500 g9 ddb IFATATT AT dhleldd SR ITaTeld 3MHR AT
3MART TR BN A=A ATAGA—TF R AP AR UIRT PReb U™ UARIT UITTAT DI SITHT
PRI Tg Aol &A1 S |

o1 fedi 16—02—2026 DT BN BEIER T HIBY 3TSTold Afed SN fhar 1am |

AER | FIEIRT / —
(BT BR),

PRIBR] TUSIETHNT,

%1, e e (f@ovo) |

g IcTad o I FAR, FRIGRT USSR, o1, foram Rrrer (fRovo)

A= g3 g4 orell, u™ Farll I8l / RIdR, Steer difedr, dgdia =iodr, f7et
e (fRovo) TRt |
EEIL]

M ST . gt |

v —— arRT 13(3) T Ud Jg TSR0l AMAFRIH, 1969 & I STH USiIhRoT PR N |

yrefi faffam i g g+ ofell, u™ fFardl <16/ RaeiR, Srher uifsan, dediel =odr
JAEEIER] & RTAT H U AAGa—Ua UK (HAT © b I/ U= GF T A1 g o ey
BT USITHROT TTH GoId GIfSTT & ST UoiidRuT IRVRER § Tof A8] HRarT ©, 97 Uit o/« 3o+
9 & AW g o A dare difeer & o aoiianer VRS # Gl dRarT argdr © |
Siifr 39 PR A —

B ¥ RSESESH ST R
[T
1, SHH REl 09—09—2020

3 M ST DI FOIRAT 3IAER Frod fbar S 2 b afe fd aafadq &1 IuRiad
S UOTRYT IR Dis ATIRT & oI 98 39 $Id8R & UbIeH I 30 o7 & fiax fodr ff &
feag 9 Uid: 10.00 997 W W 500 g9 O ITATATT AT dhTelad SR ITaTeld SBR[+
3MART TR PN AT AAGA—UF TR 3MaIDh Qe YIRT B UM gargd UIfSAT Bl IH
BRI B ol Qa1 e |
AT feATh 17—02—2026 BT AR SRR 9 HIEX IAETeld Afed SR fhar T3 |
AR | SATEIRT / —
(BT BR),

BIIBR SUSIRIBNI,
odr, fSterm e (fRovo) |




13142 RIST93, fEAT=e Usen, 16 AT, 2026 /25 B[, 1947
9 3faTed 4 [ TR, SRS USRI, =odl, [T Rrver (f2ovo)

ST gatraT el o gadR, Farll g™ AT, SR WRIV, dgdrd =odl, foreTl
e (2ovo) gl |
CRIk|

I ST et |

T — URT 13(3) T Td Fg GOl SAIH, 1969 & =TI S H USITHRIT BT qN |

yrfefar et gare T uell S gadR, Farl 9™ fCURIT, SMheR wRI0], dgdld odl
JERIER] & =TT § b AMda—u3 Ud a1 © b I/ 3ol G2l &l 19 9 o4 faf
BT GONHROT I YR W0 & OH JolidhRo] IoRex § &9l 98l deardl &, am wifdar a9
o QAT BT A g ST Al U9 = WRIOL & S USITHRT IGER | qol Al ATl © |
e 9 TR | T —

HH | T ST ARG
RSECI
1. Tl REll 09—01—2012

A A ST DI FOIRAT $IAER Jrod fhar S 2 6 afe {5l aafaq &1 IwRiad
ST UOITRYT R Dls ATIRT & I 98 39 SIAeR & YHIeE | 30 o7 & iR fodr ff &
a9 o UId: 10.00 I | WY 5.00 97 I JATATT AT IDIAdT BIOR AGTAT 3THY 3T+
3MART UG P AT JAGA—TF UR 3MaID MM UIRT PR I Gardd |RT9 DI ST
PIRIIT B wol e S |

M feTd 09—02—2026 BT TN SRR T Hex JISTad dfed o fhar a7 |

AIER | TR / —
CRICIN

BIPR SUSIRIBNI,

odr, fStem e (fRovo) |

g S7aTed S B FAR, PRGN quSIRIGN, %41, forar Rmer (fRovo)

2 el gF s Tee, g Al erael, SrhER oS, dediiel wodr, el et
(fRowo) reff |
ERIG|

I ST et |

vy —— arRT 13(3) ST YT HG TSR JATATIH, 1969 & I G4 USRI PR qN |

urfi s FRMTEd gF s I, UM ERN wgsl, SIhER ofTs, dgdld qedr
IEERT & AT H TS IMIe"—95 Ua (a1 8 5 SHar o1 gofia]o I gamd
fBROT & ST USliRoT IMGER H Gl 18] dRaral AT 7, dT Uil 3@ Ul USieRl U
ARG fBROT & ST USTIaRYT ISR H ol xal dredl € | Siifdh 39 UhR 4 § —




RIS1Y=, fEATerel Uael, 16 AT, 2026 /25 B, 1947 13143

B ¥ RSESESH SRS INES)
[T
1. J9YTed g 28—03—1980

3 M ST DI FOIRAT 3IAER Frod fhar S g b afe fd aafadq &1 IuRiad
ST GolIRUT R IS MURT 8T df 98 39 SIWIER & e I 30 fod & fiax fosdr ff ol
g 9 Uid: 10.00 997 | W 500 g9 ddb IFATATT AT dhleldd SR ITaTeld 3MHR AT
MUY TR PN AT Aled, T A [hR0T Bl SWRIGd Afdd BT A1 d o9 [l F=iferd
YT GARIT & ST U0l ITER H Tol B dR A SR B {3y SITu |

o1 fedi 06—01—2026 DT BN BEIER T HIBY 3TSTod Afed SN fhar 1am |

AER | FIEIRT / —
(BT BR),

PRIBR] TUSIETHNT,

%1, e e (f@ovo) |

9 I7aTad o $I AR, RGN USSR, od1, fSar R (fRovo)

s FHIY HAR g &1 e, I AR R, SIdeR f[AoHe, dedia woar, RNien Reer
(=) TRt |
ERIE|

M ST et |

v —— gRT 13(3) T Ud Jg TSR0l AMAFRIH, 1969 & I STH UoiIhRoT PR+ N |

grefl sl F9Y AR gF s AXE, UM AR WRel, SrhER 9o, dedie Tear
JAEEIER] & AT H Yo JMAe—Ud UKd [l & [ IHBT ST USHRU T U
fooa @& ST GolaRuT IV | GOl Fal HRArT 8, a0 Uil 31d 7UHT GoidRol I garad
IS @ ST UolIaROT XoReX H g9 HRaET a8dl © | Siifd 74 TR 9 § —

B | R ST ARG
RSECI
1. HAIY RAR I 03—11—2007

3 3 I DI JoiRAT TR o fhar iren 2 & afe feedt aafdd &1 SR
ST UOTTRYT 9R Dls ATIRT & oI 98 39 SIAeR & YHI9E | 30 o7 & iR fodr O &
g R Uid: 10.00 997 ¥ W™ 500 g9 ddb IFTATATT AT dhleldd BIOR ITaTeld 3MTHR AT
AT IR B AT i, Y™ U fSordel Dl SuRIad &Afda T 19 d o fafr weifad

UM Tagd B o9 TollhRoT IR & gof R IR 3 SN Bx & SIu |
ST feT 19—02—2026 BT AR SRR T HIER Ialad Aled wINI fhar a7 |

AR | FIEIRT / —
(BT BHR),

PRIBN] TUSIETHNT,

%1, e e (f2ovo) |



13144 RIST93, fEAT=e Usen, 16 AT, 2026 /25 B[, 1947

9 3ITd 4 A9 HAR, HRIDRIT IUSIBNI, Y[HToll R HITSTE,
Rrem RRER (Rovo)

f<get <o : 04 /2026 TRRG U : 28—03—2026

qgNIel XU[dToll Rerd |TsTe, e RIRAR (fRovo) |

CEiE)
3 STaT
9T — ST SR gRT 13(3) 579 Td Jg SRS IHROT ST, 1969.

SWRIFT YfA—ua sieel Sfiar <dl gt o arefe M, ardl e SeR, SreR a 9™
U HTSTE, dgdrel Xu[adToll, e RRAR (fBovo) =1 319 gRT 13(3) ST71 Ud HY ISREIHROT
A, 1969 & ST U PR AT Bl & b wifdan &1 o= fafdr 18—04—1982 €, Wifdh
U aTdd HeE, dEdd XUdroll, Rerd dwrers, e RRAR, 2090 & S Ud & USiiarol

TR # oot Tl &, oy urfehar sre gt dramr el 2 |

3 FAEIRYT P 3H TR & g Jrod fhar Sren & & 59 Iy § afe e
IfdT BT Blg IR IT TARIST & A I8 09I Ifal 0 yfafer gRr Ay 28—03—2026 &1 uTa:
10.00 Io1 BARY T § IURA IR IR/ Yool UG IR Al 2 | 918 ok e g
SOR BISIR T BRI TAT WIfRar &1 5+ fafr 18—04—1982 U™ U= ITSIE H GOl BRH &
MY OINT PR ey SR |

ST fRAId 05—03—2026 BT AR BXER G HIER TeTeld | oI far am |

AER | FIEIRT / —
(a9 B/AR),

PRIBRT TUSIIIBNI,

urpTel Rerd |irerg, forerm RER (fRovo) |

g I7aTad #i T9H HAR, FRIGRT IUSIADBRI, X[HToil R HISTE,
Rt RRAR (Rowo)

f9et <o : 05 /2026 TIRIg Uy : 28—03—2026

s e AR YF 1 Slefam, MRl gsam, SER 9 UM UErd JfER), dsdid
RISl Rerd Frerg, foren RiRAR (fBovo) |

ERIEI

JATH ST-d

a7 —SE SR gRT 13(3) ST74 Ud Jg ISTEEIHR0T ST, 1969.



RIS1Y=, fEATerel Uael, 16 AT, 2026 /25 B, 1947 13145

SIRIFT RI—UF 31 e[ BAR Y3 31 SleaR, Fardl qsam, S/eeR g 9™ d=mid
e, T NUpiol Ry wirers, el RER (Bowo) &1 orfiF R 13(3) W+ Ud 9g
RISTEETRRUT AR, 1969 & =< UK HReb UIAT @l & fb urefl &1 511 fafr 01—01—2000
2, Slfd UM U=RIT SiER), dedla Xudroll, Rerd wwers, fen AR, fBovo & o1 vd 9y
GofiaRer JfoReR # aof 781 7, oy ureff orq g5t evam Aredn © |

31d: AIATIRYT HI 39 3IAER & ArIH W Jfua fHar oar € 5 g9 wa #
IfIT BT Blg IR IT TARIST & o 98 09I Ifa] (09 yfafer gRT Ay 28—03—2026 &1 vTa:
10.00 oI BARI TSl § IURYT R ok / TaRTSl UR[d IR Tl 7 | 918 ok AR g

SR BIfdeiR 9 B8R dom wefl &1 5= fafSr 01—01—2000 @ Y=g ORI H T BRI b
I SR R & SR |

3T AP 05—03—2026 BT AR BXER G HIER GTAd H ORI fhar 17|

AER | FEIEIRT / —
(I HAR),

PRIBRT TUSIEBNI,

urhTen Rerd |ireg, forerm RER (fRovo) |

9 3ITed 4 A HAR, HRIBRI SUSIBNI, XU[SHToll R HITSlE,
ftem RRAR (fRowo)

f9et <o : 06 /2026 TG U : 28—03—2026

s MUt RiE g3 s gred g, Mol g9arl, SteeR anEn, 9™ bR adare,
qgNIel XU[dToll Rerd |TsTe, el RIRAR (fRodo) |

ERIk
SATH ST1dT

9T — ST SR gRT 13(3) 574 T Jg SRS IHROT ST, 1969.

SWIgd WfA—u7 &1 e (g g3 o Hoq 68, Fary a9arl, STeeR |AnrEr, M
TamId AdTe, WWﬁ%W ﬁwﬁ?ﬁ'\f(%oqo)ﬁ%ﬁ:rwm()ww
g ORGIERT AfFTH, 1969 & a URgA dea wdAr @ 2 fF uweft @ o= fafy
01—05—1978 &, Sllfdh UM U=TIT AaTed, dedldl XUdbroll, Rerd direrg, e RRER, fBovo &

ST U4 7oy ToTaRor ROReR # ol el §, fOR ureff 81g <ol dRar dre € |

3 FAETIRYT P 3H IWER & ARIH A Gd fHar orar § 6 39 =g d
HT B DIy IoR AT YIRS &1 Al 98 W@ AT U UfA=ier grRr iy 28—03—2026 &1 Ure:
10.00 o1 TARI TS § IURYA IR ok / oISl URd IR Tl 2 | 918 ok s g

SR BIfdelik I s8R gem ureft &1 9= fafdr 01—05—1978 U8 Uamdd Adied H Tof HRA B
I SR PR & SR |




13146 RIST93, fEAT=e Usen, 16 AT, 2026 /25 B[, 1947
SN é'_‘l-aﬁ 05—03—2026 Eﬁ SHIN B8N g HIgN 3lqleld @ \_)‘Iﬁ 3621 T |

AR | FIEIRT / —
(T BHR),

BIRABRT USRI,

urpTel Rerd |ireTg, forerm RAER (fRovo) |

¥ I7aTad #i 9 HAR, FRIGRT IUSIADBRI, X[HToil R HISTE,
fSrer R=ER (fRowo)

Tt o : 07 /2026 IRIg el : 28—03—2026

s S g g3 2 dom e, ardl T SerenT, SreeR ek, I dedd e,
qgdTel ol Rerd g, ot RRAR (f2ovo) |

ERIR
SMH STd

a7 —aREd SR GRT 13(3) ST Ud Jg ISTESIhR0T ST, 1969.

SWIGT UrRiF-u3 i Siada (g g3 2l dod 48, Mar Ta $een, Seher e,
I dETId T, dEsiiel Nl Rerd diere, e RRAR (fRowo) =1 3| eRT 13(3) o1+
Td 7] IHR0T AfAfTd, 1969 & SId U dRa Uil @ & 5 umeft @ g a=n @
S AT 13—12—2007 2, Sif W AR GfERIT, TEdie DTSN, Rerd drsrs, fiar RiRAR,
200 & W1 Ud g Uohiawvl JoeR # g9t 8 7, fory uneff o/ &<t wram Aredr 7 |

31T AIATIRYT HI 39 3IAER & ArIH W gfud fFar orar € 5 g9 wa #
IfdT DI Blg IR IT ARSI &1 a 98 09I Ifal 0 yfafer gRT fafd 28—03—2026 &1 uTa:
10.00 oI BARI TSl § IURYT R ok / ool URJd IR Fahdl 3 | 918 ok e g
IR BIGIR 9 BT A1 Uil & g3 &l o= A 13—12—2007 I U9 JRRAMT 4§ g
PR B AR SR PR (& SR |

3T f&AId 05—03—2026 BT AR BXER G AIER AGTAd § IR fhar 17|

HIER | BXEIRT / —
(7 RER),

BREBR] TUSTRIBN],

RuhToll Rerd Erers, forear RRAR (fBowo) |

Before Sh. Jas Pal, H.P.A.S., Marriage Officer-cum-Sub Divisional Magistrate Shillai, Sub
Division Shillai, District Sirmaur, Himachal Pradesh

In the matter of:

1. Sh. Manoj Kumar s/o Sh. Fagu Ram, r/o Village Pinjwana, P.O. Bakras, Tehsil Shillai,
Distt. Sirmaur (H.P.)
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2. Kumari Khagisara d/o Sh. Sher Bahadur, r/o J.E. Building Lower Vikasnagar, Distt.
Shimla (H.P.).

Versus
General Public
NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954

Whereas, Sh. Manoj Kumar s/o Sh. Fagu Ram, r/o Village Pinjwana, P.O. Bakras, Tehsil
Shillai, Distt. Sirmaur (H.P.) and Kumari Khagisara w/o Sh. Manoj Kumar and d/o Sh. Sher
Bahadur, r/o J.E. Building Lower Vikasnagar, Distt. Shimla (H.P.) have filed an application for the
registration of their marriage u/s 15 of the Special Marriage Act, 1954, which was solemnized on
29-09-2025 and they have been living as husband and wife ever since then.

Notices are hereby given to all concerned and general public to this effect if anybody has
got any objection regarding the registration of marriage duly solemnized between above said
Sh. Manoj Kumar s/o Sh. Fagu Ram and Kumari Khagisara d/o Sh. Sher Bahadur presently
residing at Village Pinjwana, P.O. Bakras, Tehsil Shillai, Distt. Sirmaur (H.P.) they should file their
written objections and should appear personally or through their authorized agents before me
within a period of thirty days from the date of issue of this notice. After expiry of the said period, it
will be presumed that is no objection to the registration of the above said marriage and registration
of marriage will be done accordingly.

Issued under my hand and seal of this court on this 06th day of March, 2026.

Seal. Sd/-
Marriage Officer-cum- Sub Divisional Magistrate,
Shillai, District Sirmaur (H.P.).
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In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Dharam Pal son of Mr. Sunder Singh, 1/o Village Kanauri (502), P.O. Nagali,
Tehsil Kandaghat, District Solan (H.P.) and Mrs. Ridhima Singh w/o Mr. Dharam Pal and d/o Mr.
Nathu Ram, r/o Village Kawagri, P.O. Shamti (616), Tehsil and District Solan (H.P.), have filed an
application for the registration of their marriage, which was solemnized on 17-10-2021 and they
have been living as husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Dharam Pal and Mrs. Ridhima Singh were unmarried at the time of solemnization of their
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marriage and were major in age and having no prohibited relations to each other, debarring them to
marry each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect and if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Dharam Pal and Mrs. Ridhima Singh, they may file their written objections and
appear personally or through their authorized agents before me within a period of thirty days from
the date of issuance of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court, post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 2nd day of March, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cum- Sub-Divisional Magistrate,

Solan, District Solan (H.P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT

Whereas, Mr. Gaurav son of Mr. Mahender Singh, r/o Village Jabal Rashesh, P.O. Bohli,
District Solan (H.P.) and Mrs. Krishma w/o Mr. Gaurav and d/o Mr. Arvind Bahadur, r/o Village
Kainthi Bhoj Nagar (888), Bhojnagar, Solan, Tehsil and District Solan (H.P.), have filed an
application for the registration of their marriage, which was solemnized on  03-02-2026 and they
have been living as husband and wife ever since then.

And whereas, both applicants have submitted in their application and in their affidavits that
Mr. Gaurav and Mrs. Krishma were unmarried at the time of solemnization of their marriage and
were major in age and having no prohibited relations to each other, debarring them to marry each
other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and General Public to this effect and if anybody
has got any objection regarding the registration of marriage duly solemnized between the above
parties i.e. Mr. Gaurav and Mrs. Krishma, they may file their written objections and appear
personally or through their authorized agents before me within a period of thirty days from the date
of issuance of this notice. After expiry of the said period, the marriage certificate would be issued
to the applicants by this court, post which no objection will be heard or accepted.

Issued under my hand and seal of the court on this 2nd day of March, 2026.

Seal. Sd/-
(Dr. POONAM, HPAS),

Marriage Officer-cum- Sub-Divisional Magistrate,

Solan, District Solan (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate,
Bangana, District Una, (H.P.)

In the matter of :—

1. Sh. Vishal aged 21 years s/o Sh. Kasturi Lal, r/o Village Chattehar, P.O. Bhaloun,
Tehsil Bangana, Distt. Una (H.P.)

2. Suhani Sharma aged 20 years d/o Sh. Ghanshyam, r/o Village Dolra, P.O. Sohan,
Tehsil Naina Devi, District Bilaspur (H.P.) .. Applicants.
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Versus

General Public
Subject—Notice of Intended Marriage.

Sh. Vishal aged 21 years s/o Sh. Kasturi Lal, r/o Village Chattehar, P.O. Bhaloun, Tehsil
Bangana, Distt. Una (H.P.) and Suhani Sharma aged 20 years d/o Sh. Ghanshyam, r/o Village
Dolra, P.O. Sohan, Tehsil Naina Devi, District Bilaspur (H.P.) through Councel Sh. Abhishek have
filed an application in the court of undersigned under section 5 of the Special marriage Act, 1954 in
which they stated that they intend to solemnize their marriage within three month of calendar.

Therefore, the General Public is hereby informed through this notice that any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 30-03-2026. The objection recieved after 30-03-2026 will not be entertained and
marriage will be registered accordingly.

Issued today on 26th day of February, 2026 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Bangana, District Una, (H.P.).

CHANGE OF NAME

I, Raman Chauhan s/o Sh. Sant Ram, r/o Village Kandal, Tehsil Chopal, Up-Mahal Tikri,
(153/1), Shimla (H.P.)-171 210 do hereby solemnly affirm and declare that I am the father and
legal guardian of my minor daughter. That my daughter's name is currently recorded as Aanvi in
her Aadhar Card and other documents. That I have changed her name from Aanvi to Anvi Chauhan
for all future purposes, she shall be known and addressed only as Anvi Chauhan.

RAMAN CHAUHAN

s/o Sh. Sant Ram,

r/o Village Kandal, Tehsil Chopal,
Up-Mahal Tikri, (153/1), Shimla (H.P.).

CHANGE OF NAME

I, Narvada Thapa w/o Sh. Rajender Singh, r/o Village Chopal, Ward No. 5, Tehsil Chopal,
Shimla (H.P.)-171 211 do hereby solemnly affirm that I am the mother and legal guardian of my
minor daughter, previously named Baby Two of Narvada (as per Aadhar Card). I have changed her
name from Baby Two of Narvada to Avani. Henceforth, she shall be known and addressed as
Avani for all leagal and official purpose.

NARVADA THAPA
w/o Sh. Rajender Singh,

r/o Village Chopal,
Ward No. 5,Tehsil Chopal, Shimla (H.P.).
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CHANGE OF NAME

I, Arun Kumar s/o Sh. Priya Vrat Sharma, House No. 20, P.O. Kandru, Tehsil Theog,
Thathal (131), Shimla (H.P.)-171 212 do hereby declare that I am the father and legal guardian of
my minor son. That my son's name is currently recorded as Prikshit Sharma in his Aadhar Card.
I have changed his name from Prikshit Sharma to Parikshit in all future records and purposes, he
shall be known as Parikshit.

ARUN KUMAR

s/o Sh. Priya Vrat Sharma,

House No. 20, P.O. Kandru,

Tehsil Theog, Thathal (131), Shimla (H.P.).

CHANGE OF NAME

I, Gian Singh s/o Sh. Nek Ram Thakur, r/o Village Shilru, P.O. Satog, Tehsil Theog, Shimla
(H.P.)-171 209, do hereby declare that I am the father and legal guardian of my minor son. That my
son's name is currently recorded as Baby Two of Nisha in her Aadhar Card. I have changed his
name from Baby Two Nisha to Naksh Thakur. That in all future records and purposes, he shall be
known as Naksh Thakur.

GIAN SINGH

s/0 Sh. Nek Ram Thakur,

r/o Village Shilru, P.O. Satog,
Tehsil Theog, Shimla (H.P.).

CHANGE OF NAME

I, Shivani w/o Sh. Raj Kumar, r/o Village Rohan, P.O. Rohan, Tehsil Palampur, Raura,
District Kangra (H.P.) declare that in my Aadhar Card my name is wrongly entered as Swarni Devi
is incorrect. Whereas my correct name is Shivani. Concerned note.

SHIVANI

w/o Sh. Raj Kumar,

r/o Village Rohan, P.O. Rohan,

Tehsil Palampur, Raura, District Kangra (H.P.).

CHANGE OF NAME

I, Vikram s/o Sh. Mohan Lal, r/o Village Kaila, P.O. Kiara, Tehsil Theog, District Shimla
(H.P.)-171 213 do hereby solemnly affirm and declare as under. I am the father and legal guardian
of my minor daughter. That my minor daughter was previously known by the name Baby of Suman
(Old Name). That I have changed my minor daughter's name from Baby of Suman (Old Name) to
Evana Lepta (New Name). That henceforth, my minor daughter shall be known, Addressed and
called by the name Evana Lepta (New Name) for all intents and purposes.

VIKRAM

s/o Sh. Mohan Lal,

r/o Village Kaila, P.O. Kiara,

Tehsil Theog , District Shimla (H.P.).
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CHANGE OF NAME

I, Manju w/o Sh. Suresh Verma, r/o Village Raog, Kiyara (178), P.O. Kiara, District Shimla
(H.P.)-171 213 do hereby declare that I am the Mother and legal guardian of my minor son. That
my son's name is currently recorded as Baby Two of Manju in his Aadhar Card. That I have
changed her name from Baby Two of Manju to Aditya Verma. That in all future records and
purposes, he shall be known as Aditya Verma.

MANJU

w/o Sh. Suresh Verma,

r/o Village Raog, Kiyara (178),
P.O. Kiara, District Shimla (H.P.).

CHANGE OF NAME

I, Nitu Thakur w/o Sh. Naresh, r/o Village Maleog, Kiar (109), Shimla (H.P.)-171 220 do
hereby solemnly affirm and declare as under that I am the mother and legal guardian of my minor
daughter. That my minor daughter was previously known by the name Baby One of Nitu (as per her
Old Aadhar Card). That I have changed my minor daughter's name from Baby One of Nitu to
Manasvi. That henceforth, my minor daughter shall be known, Addressed and called by the name
Manasvi for all intents and purposes.

NITU THAKUR
w/o Sh. Naresh,

r/o0 Village Maleog,
Kiar (109), Shimla (H.P.).

CHANGE OF NAME

I, Amit Kumar Kaushal s/o Sh. Dina Nath Kaushal, r/o Village Brahman Beli, P.O. Khera,
Tehsil Nalagarh, District Solan (H.P.) declare that my son's correct name is Tarun Kumar Kaushal.
However, by mistake, Tarun Kaushal is written in his Aadhar Card. Both Tarun Kumar Kaushal
and Tarun Kaushal are the names of the same person. Now, I want to get my son's name corrected
to Tarun Kumar Kaushal in his Aadhar Card. All please note.

AMIT KUMAR KAUSHAL

s/0 Sh. Dina Nath Kaushal,

r/o0 Village Brahman Beli, P.O. Khera,
Tehsil Nalagarh, District Solan (H.P.).

CHANGE OF NAME

I, Raju Budha (New Name) s/o Sh. Tek Bhadur, Village Chathla, Chathla (128), Kotkhai,
Shimla (H.P.)-171 202 declare that I have changed my name from Pradeep Kumar (Old Name) to
Raju Budha (New Name). All concerned please may notice.

RAJU BUDHA

s/o Sh. Tek Bhadur,

Village Chathla, Chathla (128),
Kotkhai, Shimla (H.P.).
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CORRECTION OF NAME

I, Jassi w/o Sh. Jhamiya, r/o Village Dakkar, P.O. Kando Bhatnol, Tehsil Shillai, Distt.
Sirmaur (H.P.) hereby solemnly affirm that in Gram Panchayat Kando Bhatnol records my name is
recorded as Jassi, which is correct. That in my Aadhar Card, my name is recorded as Jalsi, which is
incorrect. That in my Aadhar Card, my name Jalsi be corrected and recorded as Jassi.

JASSI

w/o Sh. Jhamiya,

r/o Village Dakkar, P.O. Kando Bhatnol,
Tehsil Shillai, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Surmi Devi w/o Sh. Ran Singh, r/o Village Dubor, P.O. Timbi, Tehsil Shillai, Distt.
Sirmaur (H.P.) hereby solemnly affirm that in Gram Panchayat Ashyari records my name is
recorded as Surmi Devi, which is correct. That in my Aadhar Card, my name is recorded as Surma
Devi, which is incorrect. That in my Aadhar Card, my name Surma Devi be corrected and recorded
as Surmi Devi.

SURMI DEVI

w/o Sh. Ran Singh,

r/o Village Dubor, P.O. Timbi,
Tehsil Shillai, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Binta Devi w/o Sh. Rajender Singh, r/o Village Dhelwana, P.O. Shillai, Tehsil Shillai,
Distt. Sirmaur (H.P.) hereby solemnly affirm that in Gram Panchayat Kuhant records my name is
recorded as Binta Devi, which is correct. That in my Aadhar Card, my name is recorded as Vinita
Devi, which is incorrect. That in my Aadhar Card, my name Vinita Devi be corrected and recorded
as Binta Devi.

BINTA DEVI

w/o Sh. Rajender Singh,

r/0 Village Dhelwana, P.O. Shillai,
Tehsil Shillai, Distt. Sirmaur (H.P.).

CORRECTION OF NAME

I, Tanuja Sharma d/o Sh. Madan Singh, r/o Village Shillai, P.O. Shillai, Tehsil Shillai, Distt.
Sirmaur (H.P.) hereby solemnly affirm that in Gram Panchayat Shillai records my name is recorded
as Tanuja Sharma, which is correct. That in my Aadhar Card, my name is recorded as Taneeja
Sharma, which is incorrect. That in my Aadhar Card, my name Taneeja Sharma be corrected and
recorded as Tanuja Sharma.

TANUJA SHARMA

d/o Sh. Madan Singh,

r/o Village Shillai, P.O. Shillai,
Tehsil Shillai, Distt. Sirmaur (H.P.).
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CHANGE OF NAME

I, Kuldeep Singh s/o Late Baldev Singh aged about 45 years, r/o Village Dhar, P.O.
Shakrah, Tehsil & Distt. Shimla (H.P.)-171 014 declare that I have changed my son's name from
Shivan Kanwar (Old Name) to Shivain Kanwar (New Name). All concerned please note.

KULDEEP SINGH

s/o Late Baldev Singh,

r/o Village Dhar, P.O. Shakrah,
Tehsil & Distt. Shimla (H.P.)-171 014.

CHANGE OF NAME

I, Shruti Thakur w/o Mishit, r/o Barog (2), Shimla (H.P.)-171 226 do hereby declare that I
am the mother and legal guardian of my minor son. That my son's name currently recorded as Baby
one of Shruti in his Aadhar Card. That I have changed his name from Baby one of Shruti to Lavish
Chauhan. That in all future records and purposes, he shall be known as Lavish Chauhan.

SHRUTI THAKUR
w/o Mishit,
r/o Barog (2), Shimla (H.P.)-171 226.

CORRECTION OF NAME

I, Yogindra Singh s/o Sh. Gopal Singh Chauhan, r/o Jangal Deha (49), Dehabalson, Shimla
(H.P.)-171 220 do hereby solemnly affirm and declare that in my Aadhar Card, PAN Card, my
name has been incorrectly recorded as Yogendra Singh Chauhan. That my actual and correct name
is Yogindra Singh as per my educational certificates and other legal documents. That Yogendra
Singh Chauhan and Yogindra Singh refer to the same person, which is myself. I request the
concerned authorities to update my records and issue the corrected documents in the name of
Yogindra Singh.

YOGINDRA SINGH

s/o Sh. Gopal Singh Chauhan,

r/o Jangal Deha (49), Dehabalson,
Shimla (H.P.)-171 220.

CHANGE OF NAME

I, Praveen Kumari d/o Onkar Singh & w/o Rajesh Chahota, Ward No. 11, Rajpur, Tehsil
Palampur, Distt. Kangra (H.P.) declare that I have changed my name from Praveen Chahota to
Praveen Kumari. All note it.

PRAVEEN KUMARI

d/o Onkar Singh & w/o Rajesh Chahota,
Ward No. 11, Rajpur,

Tehsil Palampur, Distt. Kangra (H.P.).
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CHANGE OF NAME

I, Dhani Ram Budhathoki s/o Sh. Man Bahadur, r/o P.O. Darkoti, Gajta (107), Darkoti,
Shimla (H.P.)171 202 do hereby declare that I have changed my name from Dhani Ram to Dhani
Ram Budhathoki for all future purposes. Henceforth, I shall be known by my new name for all
intents and records. All concerned may please note.

DHANI RAM BUDHATHOKI
s/0 Sh. Man Bahadur,

r/o P.O. Darkoti, Gajta (107),
Darkoti, Shimla (H.P.)171 202.

CHANGE OF NAME

I, Jagdish Sharma s/o Bala Nand, r/o Bharech (17), P.O. Himri, Distt. Shimla (H.P.)-171

202 do hereby Solemnly affirm and declare as under that I am the father and legal guardian of my

minor son. That in his previous records, my son was recorded/named as Baby one of Guddi Devi.

That I have changed my minor son's name from Baby one of Guddi Devi to Rudransh Sharma. That

henceforth, my minor son shall be known, addressed and called by the name Rudransh Sharma for
all future intents and purposes.

JAGDISH SHARMA

s/0 Bala Nand,

r/o Bharech (17), P.O. Himri,

Distt. Shimla (H.P.)-171 202.

CORRECTION OF NAME

I, Savita Devi w/o Late Sh. Kapil, r/o Village Gawali, P.O. Gawali, Tehsil Shillai, Distt.
Sirmaur (H.P.) hereby solemnly affirm that in Gram Panchayat Gawali records name of my son is
recorded as Aditya, which is correct. That in Aadhar Card, his name is recorded as Aditay, which is
incorrect. That in his Aadhar Card, his name Aditay to be corrected and recorded as Aditya.

SAVITA DEVI

w/o Late Sh. Kapil,

r/o Village Gawali, P.O. Gawali,
Tehsil Shillai, Distt. Sirmaur (H.P.).

CHANGE OF NAME

I, Nim Raj Khadka (New Name) s/o Shri Budhi Ram, r/o Village Tapri, P.O. Guma (8),
District Shimla (H.P.)-171 202 declare that I have changed my name from Neem Raj (Old Name)
to Nim Raj Khadka (New Name) for all future purposes. All concerned may please note.

NIM RAJ KHADKA

s/0 Shri Budhi Ram,

r/o Village Tapri, P.O. Guma (8),
District Shimla (H.P.)-171 202.
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CHANGE OF NAME

I, Nim Raj Dangi (New Name) s/o Tul Bahadur, Guma (8), Shimla (H.P.)-171 202 declare
that I have changed my name from Neem Raj (Old Name) to Nim Raj Dangi (New Name) for all
future purposes. All concerned may please note.

NIM RAJ DANGI
s/o Tul Bahadur, Guma (8),
Shimla (H.P.)-171 202.

CORRECTION OF NAME

I, Mathura w/o Shri Mast Ram, r/o Village Gawahi, Tehsil Theog, Bagon Sandhu (152),
Shimla, Sandhu (H.P.)-171 222 hereby declare that the name of my minor son has been incorrectly
recorded as "Rishu" in his Aadhar Card. The corrrect name of my son is "Rishul". Henceforth, he
shall be known as Rishul for all purposes and records.

MATHURA

w/o Shri Mast Ram,

r/o Village Gawahi,

Tehsil Theog, Bagon Sandhu (152),
Shimla, Sandhu (H.P.)-171 222.

CHANGE OF NAME

I, Dhani Ram s/o Shri Man Bahadur, r/o Post Office Darkoti, Gajta (107), Darkoti, Shimla
(H.P.)-171 202 do hereby solemnly affirm and declare that I am the father and natural guardian of
my minor son who has previously recorded in documents as Baby of Geeta Devi. | have changed
his name from Baby of Geeta Devi to Vihaan Budhathoki. In all future records, documents and
dealings, he shall be known and addressed by his new name Vihaan Budhathoki.

DHANI RAM

s/o0 Shri Man Bahadur,

r/o Post Olffice Darkoti, Gajta (107),
Darkoti, Shimla (H.P.)-171 202.

CHANGE OF NAME

I, Lal Babu s/o Sh. Kishan Manjhi, r/o Jamta Niwas, GSSS Mehli, Distt. Shimla
(H.P.)-171 013 declare that I have changed my minor daughter's name from Yashita (Previous
Name) to Yashvanshika Saanvi (New Name). All concerned please may note.

LAL BABU

s/o Sh. Kishan Manjhi,

r/o Jamta Niwas, GSSS Mehli,
Distt. Shimla (H.P.)-171 013.
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CHANGE OF NAME

I, Hemraj Thakur s/o Sh. Tek Chand, r/o 39 Aulla, Narbad, Sai Kothi (334), P.O. Seikothi,
Distt. Chamba (H.P.)-176 316 declare that I have changed my name from Hem Raj (Old Name) to
Hemraj Thakur (New Name). All concerned please may note.

HEMRAJ THAKUR

s/o Sh. Tek Chand,

r/0 39 Aulla, Narbad, Sai Kothi (334),

P.O. Seikothi, Distt. Chamba (H.P.)-176 316.

CORRECTION OF NAME
I, Subidha Devi w/o Sh. Surinder Kumar, r/o V.P.O. & Tehsil Bharmour, Distt. Chamba
(H.P.) declare that in Aadhar Card bearing No. 4413 8642 6215 my name is wrongly entered as
Subda Devi which should be corrected as Subidha Devi. Please correct this.

SUBIDHA DEVI

w/o Sh. Surinder Kumar,

r/o V.P.O. & Tehsil Bharmour,
Distt. Chamba (H.P.).

CORRECTION OF NAME
I, Kanchano Devi w/o Sh. Jarsand, r/o Ward No. 4, Village Changuie, P.O. Khani, Tehsil
Bharmour, Distt. Chamba (H.P.)-176 309 declare that in Aadhar Card bearing No. 2277 2789 6979
my name is wrongly entered as Kanchana Devi, which should be corrected as Kanchano Devi.

Please correct this.
KANCHANO DEVI

w/o Sh. Jarsand,
r/o Ward No. 4, Village Changuie, P.O. Khani,
Tehsil Bharmour, Distt. Chamba (H.P.)-176 309.

CHANGE OF NAME

I, Jagtamba Devi w/o Shri Partap Chand, r/o Village Paniru, P.O. Bag, Tehsil Lad Bharol,
Distt. Mandi (H.P.) declare that I have changed my name from Jagtambi Devi to Jagtamba Devi.
Concerned note.

JAGTAMBA DEVI

w/o Shri Partap Chand,

r/o Village Paniru, P.O. Bag,

Tehsil Lad Bharol, Distt. Mandi (H.P.).
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CHANGE OF NAME

I, Roshan Lal s/o Roop Lal, r/o Thathal (131), Shimla (H.P.)-171 212 do hereby solemnly
affirm and declare that I am the father and legal guardian of my minor daughter. My minor
daughter was previously known by the name Baby (Aadhar Card Name). I have changed my minor
daughter's name from Baby (Aadhar Card Name) to Vaanya Bhandari (New Name). Henceforth,
my minor daughter shall be known, addressed and called by the name as Vaanya Bhandari
(New Name) for all intents and purposes.

ROSHAN LAL
s/o Roop Lal,
r/o Thathal (131), Shimla (H.P.)-171 212.
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